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Compliance Report in the matter of Adil Ansari Vs. M/s. C. L. Gupta Exports Pvt. Ltd. &
Ors. in O.A. No. 220/2019 in compliance to the Hon’ble NGT order dated 4.12.2019

The matter is related to the illegal discharge of hazardous waste into the river Ramganga and
illegal drawl of groundwater by M/s C.L. Gupta Export Ltd., Amroha, U.P.

2. Hon’ble NGT vide order dated 08.03.2019 directed CPCB and UPPCB to furnish a factual
and action taken report. In compliance, inspection of the unit was undertaken by the joint
committee and inspection report was submitted to Hon’ble NGT on 07.05.2019. Hon’ble NGT
vide its order dated 29.08.2019 considered the report filed by the Joint Committee and further
directed as follows:

"A further updated status needs to be submitted by a joint Committee of CPCB, UP State
PCB, and CGWA. The Joint Committee may also make an assessment of the compensation to be
recovered for the damage caused which should cover the entire period of damage and should be
deterrent having regard to financial capacity of the unit and the nature of violations. The nodal
agency will be the State PCB for coordination and compliance. The report may be furnished
within two months by e-mail at judicial-ngt@gov.in. ”

3. Again, in pursuance of Hon'ble NGT order, inspection of M/s C.L. Gupta Export Ltd.,
Amroha, U.P. comprising of Wooden Artware mfg. Section, Glass Art ware mfg. Section, Metal
Art ware mfg. Section and Thermocoal Block mfg. Section was carried out on 16.10.2019 by
the joint committee comprising of officials from CPCB, UPPCB, and CGWA.

4. The joint inspection report was filed in Hon’ble NGT on 03.12.2019. Hon’ble NGT vide
its order dated 04.12.2019 considered the said inspection report, accepted and reproduced the
observations and recommendations made in the inspection report and further directed as
follows:

“9. In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in

10. A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate,
Amroha for compliance.”

5. Thereafter, complying with the Hon’ble NGT order dated 04.12.2019, a meeting of joint
committee of officials/ representatives of UPPCB, CGWA, CPCB and District Magistrate,
Amroha was convened on 26.12.2019 at CPCB Delhi, to discuss follow up action to be taken in
view of the observations and recommendations made in the joint inspection report, so that the
Compliance Report could be filed by 31.01.2020. Official of CGWA did not attend the meeting
and intimated about the same to CPCB through an email.

6. In the meeting, the Joint committee contemplated the Hon’ble NGT order dated
04.12.2019, wherein the observations and recommendations made by the Joint Committee in its
report filed in Hon’ble NGT had been accepted. The committee further observed that all the four
manufacturing sections of the unit namely Metal Art ware, Glass Art ware, Wood Art ware, and
Thermocol Block have inadequate ETPs/STPs because of the absence of secondary biological
treatment system/Primary Clarifier and thus treated effluents are found non complying with
respect to discharge norms. Therefore, ETP could not provide requisite treatment to the
effluent/wastewater to meet the stipulated effluent discharge standards.
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7. It was further noticed that in absence of requisite treatment systems in ETPs/STPs,
dilution of these ETPs/STPs through freshwater could not be ruled out. Based on the detailed
deliberations held, the committee recommended the following:

a. The UPPCB shall issue directions following appropriate procedure within 30 days for
the closure of the manufacturing operations excluding Thermocol manufacturing section
till installation and commissioning of adequate ETPs/STPs by the unit. The unit shall be
directed to install and commission two stages (Physical primary treatment followed by
secondary biological treatment of adequate capacity) ETPs and STPs to provide requisite
treatment to effluent and ensure to meet the prescribed effluent discharge standards. The
unit shall submit the time bound Action plan for approval to UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as calculated
by the Joint committee in its inspection report dated 03.12.2019 accepted by the Hon’ble
NGT vide its order dated 04.12.20109.

c. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of the Joint inspection report and file the Compliance Report to NGT
and inform CPCB accordingly.

8. Thereafter, Minutes of the Meeting was circulated to the members of the Joint
Committee vide CPCB Office Memorandum dated 2.01.2020 (Annexure-1) for information and
necessary action. A reminder letter dated 24.01.2020 (Annexure-11) was sent to Member
Secretary, UPPCB with a copy to Member Secretary, CGWA, SDM, Amroha and RO, Bijnor to
take necessary actions.

9. UPPCB vide its email dated 29.01.2020 has sent a copy of the Show Cause Notices
dated 29.01.2020 issued to the unit under section 33-A of the Water Act, 1974 for violation of
effluent discharge norms; under section-5 of the Environmental Protection Act, 1986 for
Violation of Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016; and also for illegal extraction/withdrawal of ground water.

10.  Asrecommended in the meeting UPPCB filed an Action Taken Report in Hon’ble NGT.
The same is annexed as Annexure I11.

11. UPPCB vide its email-dated 08.06.2020 & 10.06.2020 has sent a copy of the Directions
and show cause notices issued to the unit superseding its show notices dated 29.01.2020 on the
basis of the reply received from the unit. Details of the Directions and show cause notices issued
by the UPPCB are as follows:

e UPPCB directions dated 8.06.2020 (H49689/C-7/Jal-58/2020) (Annexure-1V) to the unit
to deposit revised Environmental compensation of Rs 1,01,80,740 for illegal extraction of
groundwater without NOC from CGWA. The unit has received NOC from CGWA for
ground water extraction for domestic, drinking and green belt purpose only.

e UPPCB directions dated 8.06.2020 (H49690/C-7/Jal-58/2020) (Annexure-V) to the unit to
deposit Environmental compensation of Rs 1,08,60,000 as calculated by the Joint



Committee for non-compliance of effluent discharge norms/ absence of adequate
Treatment unit/non implementation of Zero liquid discharge.

e UPPCB directions dated 9.06.2020 (H49696/C-7/Jal-58/2020) (Annexure-V1) to the unit
to deposit Environmental Compensation of Rs 21,30,417/- as calculated by the joint
committee for non-compliance of Hazardous Waste Management Rules, 2016.

e UPPCB Show cause notice dated 10.06.2020 (H49746/C-7/Jal-58/2020) (Annexure-VII)
to the unit to take permission for ground water extraction for industrial processes from
CGWA within 15 days or to make alternative arrangements. It is also directed to submit
reply to the notice issued within 15 days, and in case of inappropriate response from the
unit, order for closure of the unit shall be issued

12.  Subsequently, UPPCB vide its letters dated 30™ June, 2020 and 1% July, 2020 has denied
the request of the unit (vide its response letters dated 17" June, 2020) to waive off and
reconsider the Environmental Compensation levied on them by the Joint Committee appointed
by Hon’ble NGT. Letters of the UPPCB are annexed as Annexure VIII and letters by the unit
as Annexure IX.

Now, this report is submitted in compliance of Hon’ble NGT directions.
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F. No. B-Others(N)/CPCB/2019-20 Date: 02.01.2020

OFFICE MEMORENDUM

Subject: Minutes of the meeting held on 26.12.2019 at CPCB, Delhi in the matter
of Adil Ansari Vs. M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019-reg.

A meeting was held at Central Pollution Control Board, Delhi with officials of UPPCB, CGWA
and DM, Amroha to discuss the action taken status against the observations and
suggestions made in the joint inspection report. CGWA officials could not attend the
meeting and CPCB received a mail regarding the same. The minutes of the meeting is

enclosed for kind information and necessary actions please.

Sz
(Dr. A.K. V|dyarth|)
Additional Director & DH WQM-II

To;

1. The Member Secretary, Uttar Pradesh Pollution Control Board, Building No.
TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow-226010

2. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar
House, Man Singh Road, New Delhi-110011.

3. Regional Officer, Bijnor, Uttar Pradesh Pollution Control Board, 108/11, Avas
Vikas Colony, Bijnor, U.P.

4. Shri M.K.Biswas, Sc. D, Central Pollution Control Board, Delhi

For Information;

1. PS to MS, Central Pollution Control Board, Delhi

h?—""bo
(Dr. A.K. Vidyarthi)
Additional Director & DH WQM-II
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Minutes of Meeting held with UPPCB, CGWA, District Magistrate, Amroha
and CPCB on 26.12.2019 at CPCB, Delhi to discuss the Action to be taken
in compliance to Hon’ble NGT order dated 04/12/2019 in the matter of
Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019

Hon'ble NGT in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. &
Ors. in O.A. No. 220/2019 vide its order dated 4" December, 2019 has considered
the report dated 03.12.2019 filed by a Joint Committee of the CPCB, UPPCB and
CGWA on the basis of the inspection carried out on 16™ October, 2019.

Hon'ble NGT has directed that further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate, Amroha in accordance
with the due process of law, Compliance report may be filed on or before
31.01.2020 by email at judicial-ngt@gov.in .

To comply with the NGT order, a meeting of Joint Committee comprising of
representatives of UPPCB, CGWA, District Magistrate, Amroha and CPCB was
convened on 26.12.2019 at CPCB Delhi, to discuss follow up in view of the
observations and recommendations made in the joint inspection report, so that
the Compliance Report could be filed by 31.01.2020.

The list of participants is enclosed at Annexure 1.

Hon'ble NGT vide its order dated 4™ December, 2019 has accepted the observation
and recommendations made in the inspection report of the joint committee which
was submitted to NGT on 03.12.2019.

Based on the Joint inspection report filed in NGT, the committee made following
observations:

1. The unit has 04 nos. of manufacturing sections namely, Metal Art ware,
Glass Art ware, Wood Art ware and Thermocol Block.

2. Wooden Art ware manufacturing section with 15 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 25 KLPD capacity to
treat the industrial effluent. However, the ETP is in-adequate as it does not
have Primary Clarifier. Further, Aeration tank was also found un-stabilized
during inspection. Also the treated effluent from ETP was found non-
complying w.r.t the stipulated discharge standard of BOD and NHs-N.

3. Glass Art ware manufacturing section with 150 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 100 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plants do not have secondary
biological treatment system which is required to provide requisite
treatment to the effluent. The treated effluent of ETP was found non-
complying w.r.t the stipulated discharge standard of NO3-N Cr, Fe, Ni, Se
and Zn. The treated effluent from STP was also found non-complying w.r.t
the stipulated standard of pH, TSS and BOD.
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4. Metal Art ware manufacturing section with 30 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 175 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plant do not have requisite
secondary biological treatment system. The treated effluent from STP was
found non-complying w.r.t the stipulated standard of BOD and COD.

5. The unit has one Sewage Treatment Plant (STP) of 120 KLPD capacity at
Residential colony to treat the domestic effluent. The STP is found in-
adequate as it does not have requisite secondary biological treatment
system. The treated effluent from STP was found non-complying w.r.t the
stipulated standard of BOD.

The committee observed that, in absence of secondary biological treatment
system/Primary Clarifier the installed ETPs/STPs are in-adequate and could not
provide requisite treatment to the effluent/wastewater to meet the stipulated
effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these
ETPs/STPs through fresh water could not be ruled out. Based on the detailed
deliberations held, the committee recommended the following;

a. The UPPCB shall issue directions following appropriate procedure within 30
days for closure of the manufacturing operations excluding Thermocol
manufacturing section till installation and commissioning of adequate
ETPs/STPs by the unit. The unit shall be directed to install and commission
two stages (Physical primary treatment followed by secondary biological
treatment of adequate capacity) ETPs and STPs to provide requisite
treatment to effluent and ensure to meet the prescribed effluent discharge
standards. The unit shall set the time bound Action plan approved by
UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as
calculated by the Joint committee in its inspection report dated 03.12.2019
accepted by the Hon'ble NGT vide order dated 04.12.2019.

c. UPPCB shall also issue appropriate direction within 30 days for compliance
of the recommendations of Joint inspection report and file the Compliance
Report to NGT and inform CPCB accordingly.

Hok kK
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NGT order dated 04/12/2019 in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No. 220/2019

Annexa e - L

Central Pollution Control Board (WQM-II)
Meeting of Joint Committee of CPCB, UPPCB, CGWA & District Magistrate, Amroha to discuss the Action to be taken in compliance to Hon’ble

Date: 26.12.2019
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i CENTRAL POLLUTION CONTROL BOARD
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B-Others(N)/CPCB/2019-20/ Date: 24.01.2020
To,

Member Secretary,

Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand,

Gomti Nagar,

Lucknow-226010

Uttar Pradesh

Subject: Implementation of the Hon'ble NGT order dated 04.12.2019 including
imposition of Environmental Compensation (EC) with respect to M/s
C.L.Gupta Exports Pvt. Ltd., Amroha, UP in O.A. no. 220/2019 in the
matter of Adil Ansari Vs. M/s. C.L.Gupta Exports Pvt. Ltd. & Ors.

Reference:
i. Hon’ble NGT order dated 04.12.2019 in O.A. no. 220/2019 in the matter of Adil
Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors.
ii. Minutes of Joint committee meeting (held on 26.12.2019 at CPCB, Delhi), sent
through email dated 03.01.2020
Sir,

This is in reference to the minutes of joint committee meeting (Copy enclosed) of
CPCB, UPPCB, CGWA and DM, Amroha, which was held on 26.12.19 at CPCB, Delhi in
compliance to the Hon'ble NGT order dated 04.12.2019 in O.A. no. 220/2019 in the matter
of Adil Ansari Vs M/s. C.L..Gupta Exports Pvt. Ltd. & Ors. Based on the detailed deliberations
held in the meeting, the committee recommended the following, which was conveyed to

UPPCB through email and letter dated 03.01.2020;

a. The UPPCB shall issue directions following appropriate procedure within 30 days for
closure of the manufacturing operations excluding Thermocol manufacturing
section till installation and commissioning of adequate ETPs/STPs by the unit. The
unit shall be directed to install and commission two stages (Physical primary
treatment followed by secondary biological treatment of adequate capacity) ETPs
and STPs to provide requisite treatment to effluent and ensure to meet the
prescribed effluent discharge standards. The unit shall set the time bound Action
plan approved by UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as
calculated by the Joint committee in its inspection report dated 03.12.2019
accepted by the Hon'ble NGT vide order dated 04.12.2019.
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c. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report to NGT
and inform CPCB accordingly.

However, till date CPCB has not received any compliance/Action taken report from
UPPCB. The last date of compliance report to Hon'ble NGT is 31.01.2020 and the next
hearing of the said matter is scheduled to be held on 25.02.2020.

You are therefore, requested to take necessary actions including imposition of
Environmental Compensation w.r.t M/s C.L.Gupta Exports Pvt. Ltd., Amroha, UP as per
Hon'ble NGT order dated 04.12.2019, decisions taken in the meeting dated 26.12.2019
and to submit the compliance report to NGT at earliest.

Yours faithfully,
L&AJWI
4\ (>e
(A.K.Vidyarthi)
Scientist '‘E' &
Divisional Head, WQM-II Division
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Annexure-lll

Action taken report by UPPCB in O.A. no. 220/2019 Adil
Ansari vs. M/s C.L. Gupta Exports Pvt. Ltd. and Ors.

Hon'ble NGT in O.A No. 220 of 2019 passed following order dated
04-12-2019.

"8, Learned Counsel for the unit states that Central Ground Water Authority
(CGWA) had given a letter that the unit was compliant, We fail to understand
how such a letter can be given and be of any help when the area is in ‘over-
exploited’ category where ground water cannot be allowed to be extracted for
commercial purposes as is being done and no such permission can be given in
view of order of this Tribunal dated 10.10.2019 in Original Application No.
176/2015, Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors. as

follows:

“6. Since the OCS areas have been found to be seriously affected by overdrawal
of ground water, regulation of such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area. Availability of water for
drinking is a first priority. The ‘Precautionary’ principle, ‘Sustainable
Development’ principle and the Intergenerational equity are part of life and in
absence of replenishment of ground water, unregulated drawl thereof cannot be
held to be right of any commercial entity. Shortage of availability of water for
commercial purposes cannot be remedied by drawal of groundwater in over
exploited, critically exploited and semi-critical exploited (OCS) areas. Water is
certainly a scarce resource and the industry has to put up with such scarcity. It
is for the industry and the concerned authorities to find out alternative ways and
means for sustenance of the indusiries instead of permitting indiscriminate
drawal of groundwater in such areas till situation improves. Alternative means
may be shifiing to areas where water is not scarce or 1o processes where water
is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue lo draw
ground water without NOC from CGWA as per current guidelines and orders of
this Tribunal in OCS areas, the industries will have to face legal consequence of
such illegal action.”

9. In view of the above, let further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate in accordance
with the due process of law. Compliance report may be filed on or before
31.01.2020 by e-mail at judicial-ngt@gov.in."

That in compliance of the directions of Hon'ble Tribunal Central

Pollution Control Board conducted a meeting of Joint Committee on
26-12-2019.

Central Pollution Control Board vide its letter dated 02-01-2020
issued the minutes of meeting dated 26-12-2019. Annexed as

Annexure No. 1. Following recommendations were made in the
minutes of meeting dated 26-12-2019 :

a. The UPPCB shall issue directions following appropriate
procedure within 30 days for closure of the manufacturing
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operations  excluding Thermocol manufacturing  section  till
nstallation and commissioning of adequate ETPs/STPs by the
anit. The unit shall be direeted to install and commission two
stages  (Physical primary treatment followed by secondary
biological treatment of adequate capacity) ETPs and STPs to
provide requsite treatment 1o effluent and ensure to meet the
prescribed effluent discharge standards. The unit shall set the time
bound Action plan approved by UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs.

2.49.71.157/-) as calculated by the Joint committee in its
inspection report dated 03-12-2019 accepted by the Hon'ble NGT
vide order dated 04-12-2019.

. UPPCB shall also issue appropriate direction within 30 days for
compliance of the recommendations of Joint Inspection report
and file the Compliance Report to NGT and inform CPCB
accordingly.

That in compliance of the orders passed by this Hon'ble Tribunal
dated 04-12-2019 and recommendations made in the Minutes of
meeting of Joint Committee dated 02-01-2020,U.P. Pollution Control
Board has taken action against M/s C.L. Gupta Exports Ltd., 18
K_.M. Delhi-Moradabad highway, N.H. 24, Village Jivai, Amroha , as
detailed in following paragraphs:

U.P. Pollution Control Board issued Show Cause Notice under
Section 33 A of Water (Prevention and Control of Pollution) Act,
1974 as amended for closure of the unit and also to impose
Enviornmental Compensation of Rs. 1,08,60,000/- (Rs. One Crore
Eight Lakh Sixty Thousand only) against M/s C.L. Gupta Exports
Ltd., 18 K.M. Delhi-Moradabad highway, N.H. 24, Village Jivai,
Amroha vide letter dated 29-01-2020 for discharging polluted
effluent not-complying with the stipulated norms and having 1n
adequate ETP/STP and also for violation of the condition of Consent
to Operate. Letter dated 29-01-2020 is annexed as Annexure No. 2.
U.P. Pollution Control Board issued notice dated 29-01-2020 for
imposition of Enviornmental Compensation of Rs. 1,19,80,740/- (Rs.
One Crore Nineteen Lakh Eighty Thousand Seven Hundred and
Forty only) against M/s C.L. Gupta Exports Ltd., 18 K.M. Delhi-
Moradabad highway, N.H. 24, Village Jivai, Amroha for illegal
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extraction of Ground Water without the permission of CGWA.,
Letter dated 29-01-2020 is annexed as Annexure No.3.

U.P. Pollution Control Board has issued Show Cause Notice under
section 5 of Environment (Protection) Act, 1986 vide its letter dated
20-01-2020 against M/s C.L. Gupta Exports Ltd., 18 K.M. Delhi-
Moradabad highway, N.H. 24, Village Jivai, Amroha for closure of
the unit and imposition of Enviornmental Compensation of Rs.
2130417/~ (Rs. Twenty One Lakh Thirty Thousand Four Hundred
and Seventeen only) for not having authorization under the provision
of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. Letter dated 29-01-2020 is annexed as
Annexure No.4.

That the unit M/s C.L. Gupta Exports Ltd., 18 K.M. Delhi-
Moradabad highway, N.H. 24, Village Jivai, Amroha has submitted
the reply of the above directions and Show Cause Notices issued by
U.P. Pollution Control Board . The reply and compliance status of
the unit are being examined by Board for passing of directions as per
Rules.
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F. No. B-Others(N)/CPCB/2019-20 Date: 02.01.2020

OFFICE MEMORENDUM

Subject: Minutes of the meeting held on 26.12.2019 at CPCB, Delhi in the matter
of Adil Ansari Vs. M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in 0.A. No.
220/2019-reg.

A meeting was held at Central Pollution Control Board, Delhi with officials of UPPCB, CGWA
and DM, Amroha to discuss the action taken status against the observations and
suggestions made in the joint inspection report. CGWA officials could not attend the
meeting and CPCB received a mail regarding the same. The minutes of the meeting is

enclosed for kind information and necessary actions please.

e lol} e
(Dr. A.K. wd‘;?}aréhi)
Additional Director & DH WQM-II

To;

1. The Member Secretary, Uttar Pradesh Pollution Control Board, Building No.
TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow-226010

2. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar
House, Man Singh Road, New Delhi-110011.

3. Regional Officer, Bijnor, Uttar Pradesh Pollution Control Board, 108/11, Avas
Vikas Colony, Bijnor, U.P.

4. Shri M.K.Biswas, Sc. D, Central Pollution Control Board, Delhi !

For Information;

1. PS to MS, Central Pollution Control Board, Delhi

Hlﬂ-i"‘ *
(Dr. A.K. Vidyarthi)
Additional Director & DH WQM-II
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Parivesh Bhawan, East Arjun Nagar, Delhi-110032
U9/ Tel : 43102030, 22305792, dg EIJEJWebsxte www.cpeb.nic.in
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Minutes of Meeting held with UPPCB, CGWA, District Magistrate, Amroha
and CPCB on 26.12.2019 at CPCB, Delhi to discuss the Action to be taken
in compliance to Hon’ble NGT order dated 04/12/2019 in the matter of
Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019

Hon’ble NGT in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. &
Ors. in O.A. No. 220/2019 vide its order dated 4™ December, 2019 has considered
the report dated 03.12.2019 filed by a Joint Committee of the CPCB, UPPCB and
CGWA on the basis of the inspection carried out on 16" October, 2019.

Hon'ble NGT has directed that further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate, Amroha in accordance
with the due process of law, Compliance report may be filed on or before
31.01.2020 by email at judicial-ngt@gov.in .

To comply with the NGT order, a meeting of Joint Committee comprising of
representatives of UPPCB, CGWA, District Magistrate, Amroha and CPCB was
convened on 26.12.2019 at CPCB Delhi, to discuss follow up in view of the
observations and recommendations made in the joint inspection report, so that
the Compliance Report could be filed by 31.01.2020.

The list of participants is enclosed at Annexure 1.

Hon’ble NGT vide its order dated 4" December, 2019 has accepted the observation
and recommendations made in the inspection report of the joint committee which
was submitted to NGT on 03.12.2019.

Based on the Joint inspection report filed in NGT, the committee made following
observations:

1. The unit has 04 nos. of manufacturing sections namely, Metal Art ware,
Glass Art ware, Wood Art ware and Thermocol Block.

2. Wooden Art ware manufacturing section with 15 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 25 KLPD capacity to
treat the industrial effluent. However, the ETP is in-adequate as it does not
have Primary Clarifier. Further, Aeration tank was also found un-stabilized
during inspection. Also the treated effluent from ETP was found non-
complying w.r.t the stipulated discharge standard of BOD and NH3-N.

3. Glass Art ware manufacturing section with 150 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 100 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plants do not have secondary
biological treatment system which is required to provide requisite
treatment to the effluent. The treated effluent of ETP was found non-
complying w.r.t the stipulated discharge standard of NO3-N Cr, Fe, Ni, Se
and Zn. The treated effluent from STP was also found non-complying w.r.t
the stipulated standard of pH, TSS and BOD.

Page 1 of 2
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4. Metal Art ware manufacturing section with 30 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 175 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plant do not have requisite
secondary biological treatment system. The treated effluent from STP was
found non-complying w.r.t the stipulated standard of BOD and COD.

5. The unit has one Sewage Treatment Plant (STP) of 120 KLPD capacity at
Residential colony to treat the domestic effluent. The STP is found in-
adequate as it does not have requisite secondary biological treatment
system. The treated effluent from STP was found non-complying w.r.t the
stipulated standard of BOD.

The committee observed that, in absence of secondary biological treatment
system/Primary Clarifier the installed ETPs/STPs are in-adequate and could not
provide requisite treatment to the effluent/wastewater to meet the stipulated
effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these
ETPs/STPs through fresh water could not be ruled out. Based on the detailed
deliberations held, the committee recommended the following;

a. The UPPCB shall issue directions following appropriate procedure within 30
days for closure of the manufacturing operations excluding Thermocol
manufacturing section till installation and commissioning of adequate
ETPs/STPs by the unit. The unit shall be directed to install and commission
two stages (Physical primary treatment followed by secondary biological
treatment of adequate capacity) ETPs and STPs to provide requisite
treatment to effluent and ensure to meet the prescribed effluent discharge
standards. The unit shall set the time bound Action plan approved by
UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as
calculated by the Joint committee in its inspection report dated 03.12.2019
accepted by the Hon’ble NGT vide order dated 04.12.2019.

c. UPPCB shall also issue appropriate direction within 30 days for compliance
of the recommendations of Joint inspection report and file the Compliance
Report to NGT and inform CPCB accordingly.

ook ckokosk
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Axnexnse - L

Central Pollution Control Board (WQM-II)

Meeting of Joint Committee of CPCB, UPPCB, CGWA & District Magistrate, Amroha to discuss the Action to be taken in compliance to Hon’ble
NGT order dated 04/12/2019 in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No. 220/2019

Date: 26.12.2019
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“Learned Counsel for the unit states that Central Ground Water Authority (CGWA) had
given a letter that the unit was compliant. We fail to understand how such a letter can be given
and be of any help when the area is in ‘over-exploited’ category where ground water cannot be

allowed to be extracted for commercial purposes as is being done and no such permission can be
given in view of order of this Tribunal dated 10.10.2019 in Original Application No. 176/2013,

Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors. as follows:
“6. Since the OCS areas have been found to be seriously affected by overdrawal of ground

water, regulation of such drawal for commercial purposes cannot be dispensed with for any .

industry even in industrial area. Availability of water for drinking is a first priority. The
‘Precautionary’ principle, ‘Sustainable Development’ principle and the Intergenerational
equity are part of life and in absence of replenishment of ground water, unregulated drawl
thereof cannot be held to be right of any commercial entity. Shortage of availability of water
Jor commercial purposes cannot be remedied by drawal of groundwater in over exploited,
critically exploited and semi-critical exploited (OCS) areas. Water is certainly a scarce
resource and the industry has to put up with such scarcity. It is for the industry and the
concerned authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or to processes
where water is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue to draw ground water
without NOC from CGWA as per current guidelines and orders of this Tribunal in OCS areas,
the industries will have to face legal consequence of such illegal action,”

In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, Amroha
for compliance.
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The committee observed that, in absence of secondary biological treatment
system/Primary Clarifler the installed ETPs are in-adequate and could not provide requisae
treatment to the effluent/wastewater to meet the stipulated cmmmm
In absence of requisite treatment systems in ETPs/STPs, dilution of these ET?SST::
through fresh water could not be ruled out. Based onthe detailed deliberations heid,
committee recommended the following; -
The committee observed that, in absence of secondary biological treatment system/Pramary
Clarifler the installed ETPs are in-adequate and could not provide requisite treatment 10 the

effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these ETPs'STPs through
fresh water could not be ruled out. Based on the detailed deliberations held, the commimee
recommended the following;

g The UPPCB shall issue direction following appropriate procedure within 30 days far closure
of the manufacturing operations excluding Thermocol manufacturing section till metalizmon
andconunissioningofa.dequzteETPsz‘STPsbyﬁcunitThcmitshﬂbcd‘nﬁadfons_ﬂﬂ
and commission stages (Physical primary treatment followed by secomdary biological
treatment of adequate capacity) ETPs and STPs to provide requisite treatment to effluent and
ensure to meet the prescribed effluent discharge standards. The unit shall set the time bound
Action plan approved by UPPCB.

h. UPPCB shall also levey Environmental Compensation (Rs. 2,49,71,157/-) as calculated by the
Joint Committee in its inspection report dated 03-12-2019 accepted by the Hon'ble NGT vide
order dated 04-12-2019.

i. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report of NGT and

inform CPCB accordingly.
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“Learned Counsel for the unit states that Central Ground Water Authority (CGWA).had
given a letter that the unit was compliant. We fail to understand how such a letter can be given
and be of any help when the area is in ‘over-exploited’ category where ground water cannot be
allowed to be extracted for commercial purposes as is being done and no such permission can be
given in view of order of this Tribunal dated 10.10.2019 in Original Application Ne. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors. as follows:
6. Since the OCS areas have been found to be seriously affected by overdrawal of ground
water, regulation of such drawal for commercial purposes cannot be dispensed with for any
industry even in industrial area. Availability of water for drinking is a first priority. The
‘Precautionary’ principle, ‘Sustainable Development’ principle and the Intergenerational
equity are part of life and in absence of replenishment of ground water, unregulated drawl
thereof cannot be held to be right of any commercial entity. Shortage of availability of water
for commercial purposes cannot be remedied by drawal of groundwater in over exploited,
critically exploited and semi-critical exploited (OCS) areas. Water is certainly a scarce
resource and the industry has to put up with such scarcity. It is for the industry and the
concerned authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or 10 processes
where water is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue to draw ground water
without NOC from CGWA as per current guidelines and orders of this Tribunal in OCS areas,
the industries will have to face legal consequence of such illegal action.”

In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-n ov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, Amroha

for compliance.
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The committee observed that, in absence of secondary biological treatment
System/Primary Clarifler the installed ETPs are in-adequate and could not provide requisite
treatment to the effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these ETPs/STPs
through fresh water could not be ruled out. Based on the detailed deliberations held, the
committee recommended the following;

The committee observed that, in absence of secondary biological treatment system/Primary
Clarifler the installed ETPs are in-adequate and could not provide requisite treatment to the
effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these ETPs/STPs through
fresh water could not be ruled out. Based on the detailed deliberations held, the committee
recommended the following;

a.  The UPPCB shall issue direct ion following appropriate procedure within 30 days for closure
of the manufacturing operations excluding Thermocol manufacturing section till installation

ensure to meet the prescribed effluent discharge standards. The unit shall set the time bound
Action plan approved by UPPCB.

b. UPPCB shall also levey Environmental Compensation (Rs. 2,49,71,157/-) as calculated by the
Joint Committee in its inspection report dated 03-12-2019 accepted by the Hon’ble NGT vide
order dated 04-12-2019.

¢. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report of NGT and
inform CPCB accordingly.
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“Leamed Counsel for the unit states that Central Ground Water Authority (CGWA) had

given a letter that the unit was compliant. We fail to understand how such a letter can be given
and be of any help when the area is in ‘over-exploited’ category where ground water cannot be
allowed to be extracted for commercial purposes as is being done and no such permission can be
given in view of order of this Tribunal dated 10.10.2019 in Original Application No. 176/2013,
Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors. as follows:
“6. Since the OCS areas have been found to be seriously affected by overdrawal of ground
waler, regulation of such drawal for commercial purposes cannot be dispensed with for any
industry even in industrial area. Availability of water for drinking is a first priority. The
‘Precautionary’ principle, ‘Sustainable Development’ principle and the Intergenerational
equity are part of life and in absence of replenishment of ground water, unregulated draw!
thereof cannot be held to be right of any commercial entity. Shortage of availability of water
for commercial purposes cannot be remedied b y drawal of groundwater in over exploited,
critically exploited and semi-critical exploited (OCS) areas. Water is certainly a scarce
resource and the industry has to put up with such scarcity. It is Jor the industry and the
concerned authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or to processes
where water is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue to draw ground water
without NOC from CGWA as per current guidelines and orders of this Tribunal in OCS areas,
the industries will have to face legal consequence of such illegal action.”

In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, Amroha
for compliance.
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The committee observed that, in absence of secondary biological treatment
system/Primary Clarifler the installed ETPs are in-adequate and could not provide requisite
treatment to the effluent/wastewater to meet the stipulated effluent discharge standards. .

In absence of requisite treatment systems in ETPS/STPs, dilution of these ETPsSTPs
through fresh water could not be ruled out. Based onthe detailed deliberations heid, the
committee recommended the following; _

The committee observed that, in absence of secondary biological treatment system/Primary
Clarifler the installed ETPs are in-adequate and could not provide requisite treatment [0 the
effluent/wastewater to meet the stipulated effluent discharge standards.

f these ETPs'STPs through

In absence of requisite treatment systems in ETPS/STPs, dilution o ;
fresh water could not be ruled out. Based on the detailed deliberations held, the commitex
recommended the following;

d. The UPPCB shall issue direction following appropriate procedure within 30 days for closare
of the manufacturing operations excluding Thermocol manufacturing section till installation
and commissioning of adequate ETPS/STPs by the unit. The unit shall be directed to install
and commission stages (Physical primary treatment followed by secondary biological
treatment of adequate capacity) ETPs and STPs to provide requisite treatment to effluent and
ensure to meet the prescribed effluent discharge standards. The unit shall set the time bound
Action plan approved by UPPCB.

e. UPPCB shall also levey Environmental Compensation (Rs. 2,49,71,157/+) as calculated by the
Joint Committee in its inspection report dated 03-12-2019 accepted by the Hon'ble NGT vide
order dated 04-12-2019.

f. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report of NGT and
inform CPCB accordingly.
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fonfer SR WAIOT U5 faiE 23.04.2020 F 155 B o /R e e ¥ Frfa st
WA 9N W {3 21122018 ¥ 19422021 @6 ArA Domestic, Drinking and/or
Greenbelt Purpose =¢ 2 2|

TET B Ul A qd F DA T WERYT gRT Ve i 330 w4 Ho /fa *g
v @ TS o Rraet duar e 20122018 @ oA | DRI ugEOr FREFAT €T FoWo
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ECgw = Water consumption per day x EC rate for illegal extraction of ground water
(ECRgw) x No. of days x Deterrent Factor

(A) Year:2018-19
ECow = 175 (m’/day) x 120 (Rs/m’) x 480 * (days) x 1
= Rs. 1,00,80,000/-
(B) Year:2017-18
ECow = 2.30 (m*/day) x 120 (Rs/m’) x 365 * (days) x 1
= Rs. 1,00,740/-
EC (A+B) = Rs. 1,01,80,740/- (Rs. One Crore .
l-Ium(:lrcd Forty only) One Lakh Eighty Thousand Seven
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JcX ‘Jé’E’T WUT ﬁWT 31_6‘ Annexure-VI

¥ A iﬂ%%{ RADESH POLLUTION CONTROL BOARD
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a1 ¥
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AL/ 18 fHofo Ref—Remr a=e
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7 {5 %0 Woveo T vavadw foo, 18 Reodo Reeh-guemar
Go@o%u;aﬁaé,mm%ﬁ@ﬁéﬁ:auﬁr;mﬁﬁnam
STEH g I affa o ® FrRa 2, foramor
ﬁaiw)aﬁﬁrm,1974ﬁww$m?mm?ﬁ%IW(m -

W B owT e eRa aRew,  Reh, d R sow
|0-220/2019 Y N a7 Ho Poveo T vaEae w0 0 e e A
aRe e Rl 04122019 H Bt wEwr w9, Sovo HEET AT A,
mwmﬁmmm@mwm 16.10.2019 ¥ U T TRl
@ W ¥ o g P amew wiRa el -

“Learned Counsel for the unit states that Central Ground Water Authority
(CGWA) had given a letter that the unit was compliant. We fail to understand how such
a letter can be given and be of any help when the area is in ‘over-exploited’ category
where ground water cannot be allowed to be extracted for commercial purposes as is
being done and no such permission can be given in view of order of this Tribunal dated
10.10.2019 in Original Application No. 176/2015, Shailesh Singh v. Hotel Holiday
Regency, Moradabad & Ors. as follows:

“6. Since the OCS areas have been found to be seriously affected by overdrawal
of ground water, regulation of such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area. Availability of water for
drinking is a first priority. The ‘Precautionary’ principle, ‘Sustainable Development’
principle and the Intergenerational equity are part of life and in absence of
replenishment of ground water, unregulated drawl thereof cannot be held to be right
of any commercial entity. Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over exploited, critically exploited
and semi-critical exploited (OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for the industry and the concerned
authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or to
processes where water is not required. As already noted, groundwater is depleting in
such areas and measures are required to check such depletion. If industries continue
to draw ground water without NOC from CGWA as per current guidelines and orders
of this Tribunal in OCS areas, the industries will have to face legal consequence of
such illegal action.”

In view of the above, let further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate in accordance with the
due process of law. Compliance report may be filed on or before 31.01.2020 by e-mail

at judicial-ngt@gov.in.
A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate,
Amroha for compliance.
............ 09090
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Annexure VIII
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favg—amir Wi eRa aftrevor, 78 et § I™R Execution Application
No. 14/2020 IN Original Application No. 219/2019 Adil Ansari Vs. State of U.P.
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Application No. 14/2020 IN Original Application No. 219/2019 Adil Ansari Vs. State of
U.P. & Ors. ¥ UIRG ST fRATH 26.06.2020 FF=7aeq BT ardeiidT BY —

This application seeks execution of order of this Tribunal dated 13.1 1.2019
against illegal drawal of groundwater. It is stated that the ground water is still being
illegally extracted in violation of order of this Tribunal. It is also stated that compensation
assessed is inadequate, ignoring the laid down norms about scale of compensation.

Before proceeding further, we require the UP State PCB to furnish its comments
before the next date by e-mail at judicialngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF.

A copy of this order be sent to the State PCB by e-mail.

List for further consideration on 29.09.2020.
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C.L. Gupta Esports Ltd.

Tel. » +91-591-2477000
18 km Before Moradabad, Delhi Highway, Fax : +91.591-2477300
vill. Jivai, Amroha-244221, india e-mait : mail@c!gupta.com
_ Cin :~- U74999 DL2004 PIL.C 125090
CLG/HR-31/2020-21/27 : - 17.06.2020

The Chief Environment Officer(Circle-7)
Uttar Pradesh Pollution Control Board
Building.No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow-226010

Subject: H49689/ C-7/Water-58/2020 dated 8.6.2020 received by us on 11.6.2020.
Dear Sir,

We refer to the captioned letter No. H49689/ C-7/Water-58/2020 dated 8.6.2020 , by
which penalty has been imposed on us to the tune of 1,01,80,740/- (One Crore One Lac
Eighty Thousand Seven Hundred Forty only), for alleged illegal extraction of
groundwater,

We wish to bring to your attention that several essential facts have been missed in the
imposition of penalty and we respectfully file this letter for the same and consequent
correction/review of the order

A.  NO BASIS TO IMPOSE PENALTY:

a. Admlttedly we had NOC for extraction of groundwater from the CGWA for
330m f’day until 20.12.2018. Said earlier NOC is annexed as Annexure-1. '

b. Admit:edly, we had applied for renewal of the above NOC on 08.12.2018,
well before the expiry of the earlier NOC. However, our application was kept
pending. This application was never rejected in 2018-2019. This application
is annexed as Annexure-IL

c. It was only on 19.12.2019, i.e. more than one year later, that we were
informed that our application would be kept pending until the NGT case in
the matter is disposed of finally. This intimation to us on 19.12.2019 is
annexed as Annexure-IIL

& Further, the NGT order referenced in your letter is also dated 04.12,2019.

e. Thus, prior to 04.12.2019, we were operating in good faith and without
knowledge concerning the classification of our district as an OCS category
area. This was never an issue raised by your good self when our application
for NOC or its renewal was filed.

f. We submit that we have operated for close to 2 decades in the same factory in
compliance with all laws, and we provide gainful employment to more than

Manufacturer & Exporters

Brass Art Ware » EP.N.S. Ware » Wrought iron Ware « Glass & Crystal Ware « [ron & Steel Ware . Wooden Furmtu‘lﬁ& Acheorles

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-48bogd
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6300 persons. While our NOC renewal application was kept pending between
08.12.2018 till 19.12.2019 and beyond, we operated in good faith to ensure
the continued employment of more than 6300 people, whose livelihoods are
dependent on our factory.

g. We have also made bona fide efforts at our own costs to maintain the water
table and prevent the degradation of groundwater resources. We have
complied with every requirement of the law and the directions of the Hon’ble
NGT. You are also aware of our rainwater harvesting system that recharges
the groundwater to the tune of 1,07,000 KlL/year, which has also been
inspected and noted to be functioning correctly. o

h. Ultimately, our appllcatlon for NOC renewal was granted, and we are allowed
to extract up to 155 m’/day with retrospective effect from 20.12.2018, which
your goodself has noted in the letter The NOC renewal is annexed as
Annexure-IV.

In these circumstances, we respectfully protest the imposition of any penalty and reiterate
that we have always complied with the law and to impose penalty with retrospective
effect from 20.12.2018 even though: (i) we had moved an appropriate renewal application
on 8.12.2018, (ii) our NOC renewal was never officially rejected, (iii) we were not aware
of the classification of OCS until the NGT order dated 04.12.2019, (iv) there is no official
legislation or rule intimating to us that groundwater cannot be drawn by us in allegedly
OCS areas, and (v) we have implemented a groundwater recharging system, is unfair,
unjust, #lfra vires and illegal.

B. CORRECTION OF MATHEMATICAL ERROR:

Without prejudice to the above, there are calculation errors apparent on the face of the
record in the calculation of the penalty. These errors are noted below:

B.1 FOR 2018-2019 and till 30.05.2020

CORRECTION | COMMENTS

Number of days 460 days You have calculated penalty for 480
days, ie. 20.12.2018 to 30.05.2020.
However, given the COVID-19
lockdown, our factory has. been shut
- | down on 21.03.2020. Although we
reopened after 17.05.2020, no' wet
processes  were  undertaken  until
28.05.2020. Therefore, at best, the
penalty, if applicable, can only be for
460 days, i.e. 20.12.2018 to 21.03.2020
plus 28.05.2020 to 30.05.2020.

Penalty rate Rs. 120/m’ No change

| Quantum of 68 m’/day Actual consumption of | 102,448 KL
groundwater groundwater as per

' | meter Reading for the
relevant period
(20.12.2018to _
30.05.2020) (See &7

P . 347




— 3 —_—
Annexutre-V) _
(Minus) Allowed 71,300 KL
under CGWA approval
with effect from
20.12.2018 [155
(m3/day), for 460 days]
Final Quantum for 460 31,148 KL
days '

In view of the above, it is most humbly and respectfully submitted that penalty can
only be calculated for 60 (m’/day) for the period of 460 days, i.e. 20.12.2018 to
21.03.2020 plus 28.05.2020 to 30.05.2020. This would result in a penalty of Rs.
37,53,600, i.e. [68 (m*/day) * 120 (Rs/m") * 460 * 1].

B2  For2017-2018

"For the period of 2017-2018, For the 1* period of 01.10.2017 — 30.09.2018, we
submit if the period taken is the financial year, then we are within the permissible
limit. Your goodself had recorded this in your letter dated 29.11.2019, anncxed
herewith Annexure-VI, based on our earlier reply dated 04.11.2019, which is also
annexed herewith as Annexure-VIL

In view of the calculation errors, total penalty, if at all to be |mposed can only
be Rs. 37,53,600.

C. Prayer
In view of the above, it is humbly prayed that:

a. No penalty be imposed at all;
b. Inthe alternative, a penalty is to be imposed only to the extent of Rs. 37,53,600

- This letter is issued without prejudice to our rights and remedies. Nothing in this létter
can be construed as an admission that we have not complied with the law.

Yours sincerely .
For C. L. Gupta Exports Ltd
(Teevra Gupta)
Director

Encl:aa
Cc: 1-Member Segretary, CPCB, Parivesh Bhawan, East Arjun Nagar, New Delhi.

2-DM-Amrgha.
3-RO, UPPCB, Bijnore

(Teevraf uﬂa)

Director | . | Q ,:CYAQAAH ﬁ%
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Secunty Planin Dlstnct Amroha, Uttar Pradesh. The necessary gu1del|ne for the Water

. Security Plan is available on website of Ministry of Water Resources, RD & GR
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Mlnistry of Water

Applicatlons for Issue of NOC to Abstract Ground Water (Noc

Appllcatlon for Renew of NOC
(Apphcatton For Renewal of NOC)

Appllcation Number 21-4.’1237!UP:'IND!2016

Applied For Renewal 1st
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Resources, River Development and Ganga Reiuvenatlon

Issued to Exustmg lndustnal Projects Abstractmg Groun dWater _ |
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(a) Grou nd Water Requrrernent (m3!clay}
(b) Surface Water Avatlable o
(Canat River, Ponds etc. ) (malday]

(c) Wetor Supply from Ay Agency o
: 'é(mﬁday) : :

T al | Fresh ‘Water Redtlrrement
. (a+b+c)(m3fday)

(il) Breakup o
Actwrty

ulrement and Usage

Additlonal

Tota'lw e
Requlrement __ Requlrernent
(m3!day) {m3!day)

' 000

: 375 oo-

. Exrsting

_ Requirement :

S myday)

' Industrial Activity 37500 _

_ 'ResldentiaH AR 5500 o
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118000.00

000"
R L1

' (msrday) (m3!year)

130 00 54000 00’
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‘Government o e

a3 Qentral Ground Water Authority (CGWA) :

Munistry of Water Resources, ‘River r Development and Ganga Rejuvena
Applicatlons for Issue f Noc to Abstract Grvound Water (NOCAP)

Appllcatlon for Renew of NOC Issued to Ex |st|ng Industnal Pro;ects Abstra mgGroundWater '_
(Applicatlon For Ranewal of NOC) ST R S P T T R

Appllcation Number 21 -4!1237!UP!INDJ'2016

Applled For Renewal 1st

Co
H

[ .-...w-t;.-\-«m—«r iR TP

(msldagl' Lo

dustrlal Actwity .\‘ Commercial Use
;'Domestic I Residential Use

' .“"-:'Greenbeltdevelopment! Envlorrnent h
= _'1_rna|ntenance o o
; '.EOther Use! Flushmg Req

cture-Exlstmg T

Horse \Nhether -Whether Perrmssion
- powes .0 Fitted 1. Regustered
I \V]‘mbﬁw.ﬁht §G-
;. Details 1hereof

Depth Dlscharg : Operatlo : _
. _ {Nleter) (rn'.’amoun ‘pvai Hours -~ 9F

Co Name!Year o Water _ © i (Day! Lift : Q-
T of Diame_t_er T oLevel . - } Days Name o
_ :Construction: {mm} . {Moters S (Yeal) '
A - below- | ERR
Ground S A

i

nanlh

R sl e 3307

iYes /- -

L sorewdl /7500 ;250 e AT O AR T
1 Sorwel ] RATL T 008050 abe - 1
e kM
2 Borewsll/ ”7500!250__.] 1542°  15.00:8/300 '.:Submer .
_'.='2016 o s S :

. Yes !_ e

Whether
Paermission - . .
Reglstered o
. CGWA.'If '
i Tge
o Detai%s .
i Thereof L

SNo Type of - D_ep_th : epth Discharge Operatlo
_ T structure ¢ (Meter) e (- I " {(m3Mour) nal. f
C o bed Name!Year : . ; Water & - Hours
T Cooof ' -Diameter Level - . .. i (Day)l
_5Con_st_ruction... {mm) (Meters S0 Days
; S -~ belew '(Year_}
Ground :

vel).

SNB ) ComplianceConditions
SR N - .. hwplicable

antenance of recharge structures

an bt dey u.;-.w

“r'ﬁber of Ptzometers as per NOC an _ (e
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N Ministry of Water Resources,
App!icatlons for Issue of

Appllcatlon for Renew of NOO lssued to Exlstrng Industn
R (Appltcation For Renewal of N C)

Appllcation Number 21-4!12371ueunor201e S

Applied For Renewal 1st
H Number of Tubewells Borewet'ee“e'e ber

7 _,Przometer fitted wnh AWLRs wrth Coives: . o ST Complied (Supphed rnstal’led

. :;telemetrry as per NOC e T - commissioned technical and -

o BRI S ST _demonstrated to our staff hand tranned
S SR E: | propenybyOBM Electronics - :
o Sy S o yCompany Jaipur)

8 .

antum Groundwater as perNOC ) L DM R

10 ¢ Recycte and reuse of water
1. RWH and AR structures 1rnplernented

. 12 ;:Submlssmn of Comohance rep'ort toth
‘Region . _
Water eonservatlon measures

‘Watef. Sprmkler - .
- IBorler Heat Condensatron

Taken care of SNo 13 abo"e Th; .

__ Water Smeeunty Plan of vﬂlages -
- L . {condition requested to be waived as’ ' |
C : : L per 1etter #140 dated 295. 17 L
15 -Well monltored around the plant :
. premises - ' . U DR AT _
16 - Wells fi fitted W|th water meter and |ts %.Complied- T

Record A

| Status ot Comphance T

'g'Cornplled but recharge structure;gre
i i i acion L.
n 1. Groun ter Conditron A

5 \IGroundwater Avarlabdlty (Ptease Enclose a Comprehensive ReporU Note o1 :
. ‘Groundwater Quality in-and Around the Area) Apphcabte to Industries Consumlng Greater Than 500 m3!day and !

- M%__or having aland Area of Greater Than'
Grourid water quanty is good

- 6 éDetails of Rarnwater Harvesttng and Artlﬂcral Reoharge Measures for Gr

_d_to take u_p_Ra‘inwater Harvesting and Recharge outsi
ency where the. Harvesting ‘Measures.are Propost

Report on Comprehensive & Feasible Rainwat

. Comphed

oundwater Recharge m the Area i the
de the Industrlal Unit Prern‘lses, then .
ed, if Already
er Harvestlng I

SE-' Self Declaration ' :
the best of my Knowledge and Behef and l am

EI ftis to Certlfy that the Detarts “ahd Informatio n'furrnshed above are true to
f be false or rmsleadrng at any stage the appheatron will be

aware that if any part of the Data}lnformatlon submrtted is ound o

should be:"submltted to Reglonal _

_ gronal _Director,C entrat Ground Water Board Northern Regron,
k'Chauraha '-_I_.I-._UCK UTTAR PRAQ_ESH 2260 21

oamzrzorao 39PM o  page 4 of




3 77 Gentral Ground Water Authority (cewA) SR
s Mlnistry otWater Resources, River Development and Ganga Re]uvenatuon
T dWater {NO AP)

Applications for lss ] of NOC to Abstract G ol

Appllcatton for Renew of NOC Issued to Exlsting Industrlal_.Projeets Abstractmg GroundWater -
T (Apphca ion For Renewal of:NOC) R S

‘°"‘Wl".be'8umman1y Rejected

_é;Submltt _ 0 pl icatlon will 'not be Processed tl!l the Pnnt Out of the Slgnsd Cornptete .Application is: Submitted to
R 9F°'J§!,°'ﬁ&°, b e e e - -

'_4 ‘Applicant has to Submlt Processmg Fee of Rs. 500 00.-‘- (Rupees Fwe Hundred OnIy) through NON TA)( RECEIPT PORTAL
" (nttps:/ibharatkosh.gov.in). A receipt wili be ‘generated. Please fill in the. Transacﬁon Ref No and Date from the reoetpt in pnnt out of -

. __applucatlon and attach recelpt along wlth hard copyr of apphcatlon o T

‘Bharatkosh Details - M'i
'Transactlon Ref :
Attached Feles

: 1) Site Plan : {Refer 1(Ii))

i . NoAtiachment Found!

if : 2} Certlfied Revenue Sketch {Refer 1 (Ii))

. ' No Attachment Found' : L _ _

' ' 3). Reason for Not Applylng for Renewal before Exptrlng NOC (Refer 1 lv)]

'_ - No Attachment Foundt Y

) Existing NOC : (Refer 1(vii)) R '

. PR Attachrnent Name o _\F'il'e Narne e

L S otpd |

: .5) Enclose Flow Chart of Activny and Requirement of Water (Refer z}

No Attachment Fou nd? L

6) Groundwater Avaiiabtllty Report (Refer 4]

S 8) Authorlzatlon |
No Attachment Found' L

9) xtra Attachment* o

' 'Pege 5 o




Ministry of Wa r Resources; River Development and Ganga Re]uvenation. i
Applicatlons'for Issue ot NOC to Abstract Ground Water (NOCAP)

Appllcatlon for Renew of NOC Issued to Exlstlng Industnal Projects Abstractmg GroundWater
: (Appltcation For Renewal of NOC) . : :

Applu::atton Number 21-411237ruprmorzo1s.. REREI

APleed For Renewal 1st . -
No Attachment Foundi

10) Compliance to the Condltlon prescrlbed in the NOC
R Conditions given in NOC '

1 Area Specrﬁc Piant ation s somrnn o i |
51." ﬁ_ Domestrc Water Schoot Samtation b

Dom'e'snc Water
sanrtatron o

" pre rnonsoon and Pre and Post rnonsoon pdi
ost monsoon -

Domestlc water Sanrtatlon Pdf :

' -'3. Groundwater quallty rnomtorlng - Pre_
"__Jf__monsoon and Post monsoon

T Y e

o Malntenanoe of recharge structuree
' "’N‘umber of Pazometers as per NOC
and Water Levei Record :

Number of Tubewells Borewales as
per NOC -

R 7 Plzometer ﬁtted with AWLRS _wtth

ot o TRy

Plzometer fited with Przometer 'ﬁtted with AWL pdt: C

LT 8 Ouantum of Groundwater as per NOC ' Ciuanturn of EWater NOC pcii _ :
S : ' G’°'-'“d“’a‘°’ S SRS

9 Recharge through ponds oAttaohment Found'

10 Recycie and reuse of water .- Recycle Water 'f'Recycle Water Record Glass
: R "Reoord Glass - .Divisionpdf .

.Recy i Re\.ord Metai

' éDNlSlon pdf

12 !Submlssmn of Complrance report to
_:the Region :

13 Water consewatron measures

RWH Structures pdi

BollerHeat - EBO“EF Heat Condensation‘pdi'MW“'
'__;-'Condensatlon e o

_ -Water Spnnkler - ﬁ-;water Sprmkler pdf

File Name

"_"::No Attachment Foundl R

. 08I12120180439PM .| Pagebof7




L Govemment of India.
' o Central Ground Water Authorlty (CGWA) N B
Ministry of Water Resources, River Development and Ganga Rejuvenation T
Appllcations for Issue of NOC to Abstract Ground Water (NOGAP) CoT

-' "lssﬁé to Exlstmg Industnal Prolects Abstractmg Ground\Nater- - R

Apphcatlon for Renew of NG
. (Application For Renewal of NOC)

Apphcatlon Number 21-4!1237!UP!IND!201B

AppliedForRenewa! 1st AR G i
- Date 1;_ P o R | :-. L - ‘ : e SR . Name & S|gnature of the apphcant
o ;'_'Plaoel. IR N _ . o _ :'. I o (Wlth offua'. sea!)

As’so_ci'a'_ied User : HARIO_MSI_N’GH_ |
. Submitted By User HARIOMSINGH - :
Submi's_sion 'Daté:' 03!121!2_0‘1_8'_ o

*In case signed by any authonzed sngnatory 1he detans of the signatory with thé-':éutﬁo'riz_aiibrj shall be
enclosed : Lol _ T

U8.-'12!20180439PM o Page?01
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Annexure-II1

AK Johri

From: Uma kapoor <uma-cgwb@gov.in>

Sent: Thursday, December 19, 2019 3:02 PM

To: ajaijohri@clgupta.com

Cc: Member (CGWA);, CHAIRMAN, CGWB

Subject: ' Re: Renewal of Water NOC No.- CGWNNOCIINDIORIG!ZN6!2380
' : dated 27.12.16

Sir,

As per NGT order, Central Ground Water Authority is not issuing/ renewing NOC in
Over-exploited, Critical and Semi-critical areas. As your industry is located in Over-
exploited area, CGWA will not be able to renew your NOC. Nor it will be able to issue
adhoc / conditional approval. For redressal of your grievance, you may approach
NGT/ Higher Court

Uma Kapoor
CGWA

From: ajaijohri@cigqupta.com

To: "Uma kapoor" <uma-cqwb@nic.in>

Sent: Thursday, December 19, 2019 1:25:47 PM

Subject: Renewal of Water NOC No.- CGWA/NOC/IND/ORIG/2016/2380 dated
271216

Hon’ble Sir,

We are an Export house at Moradabad U.P. dealing in manufacturing and
Exports of Handicrafts of Metal, Glass, Wood and Marble having turnover of
around 700 crores employing over S000 craftsmen comprising of over 30000
members of their families directly and around 50000 including

indirect persons of contractors/subcontractors.

We had been granted permission to draw 330 KLD ground water which was
valid till 20.12,2018. We had applied for its renewal on 8.12.18, but so far it
has not been approved. The application is pending before R.D. , CGWB office
Lucknow.

We had been maintaining all the conditions of original approval viz Rain
Water Harvesting, recharge structures, installation of piezometers, proper
recycling and reuse of waste water.

You are kindly requested to please advise the concerned officer to accord
approval and in the meanwhile, an adhoc/conditional approval be granted as
our international buyers like IKEA, H & M, Target and Walmart etc. need it to
meet their compliance conditions.

Thanks | | \
With kind Regards _

A. K. Johri 1
GM(HR/ADMIN)
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Government of fndia

Ministry of Jal Shakti

Prepartment of Water Resources,

River Development & Gangs Rejavenation

Central Ground Water Authority

(s Ty ¥ sremafed wemoT 9E)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: . M/s C.L. Gupta Exports Ltd.

Project Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh

Village: Jiwai Block: Joya

District: Amroha State: Uttar Pradesh

Pin Code: 244221 _

Communication Address: 18 Km Stone Before Moradabad Dethi High Way, Jiwai, Joya, Amroha, Uttar Pradesh -
244221

Address of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sitapur Road
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021

1. [NOC No.: CGWNNOC!IND!REN.-’1!202D!565?
2. |Application No.: 21-4!123?!UP!|ND;‘2016, . ¢|3. |Category: Industry
4. |Project Status: Existing Project - [6.[NOC Type: 1st Renewal
6. |Valid from: 211202018 - v R \?;ajig up to: 19112/2021
8. |Ground Water Abstraction Permitted: ; N i L
Fresh Water ‘ Sallne Water - _ W L Dewaterlng o Total
m*/day miyear | m“fq_ag_ . m‘fyear _ m‘!day e m/year m3/day m3fyear
155.00 46500.00 : e 155.00 46500.00

9. Details of ground water abstractlon iDewaterlng slxﬁétlsns% *e%

Total Exnsting No 3

Total Proposed Nd.:o

DW | DCB | BW ) DW | DCB BW | Tw © MP
Abstraction Structure* 0 0 R R A 0. | o 0 0 0
*DW. Dug Well; DCB-Dug-cum-Bore Welil; BW- Enre Well: TW Tube We1| MP Mme Plt
10 Quantum of ground water rechargefharvestmg(m’!year) R 106000.00
11' Number of Piezometers (Observation wells) to be No. of Monitoring Mechanism

constructed/ monitored & Monitoring mechanism. Piezometers

Manual DWLR** DWLR With Telemetry

**DWLR - Digital Water Level Recorder - 1 ' 0 1 -0

{Compliance Conditicns given overleaf)

NOC VALID ONLY FOR
DOMESTIC, DRINKING AND/OR

GREENBELT PURPOSES | | T (T 81T S T
: | Member (CGWA)

18/11, FHAIR T3, AT O3, 7% fawdy « 110011 7 18411, Jamnagar Houée, Mansingh Road, New Delhi-110011
Phone: ((11) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T T - S g
SAVYE WATER » SAVE LIFF.



Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1.
2.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without pricr approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded

- in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director, - -~ -

- 10.
1.

12.

13.
14,

15.

.16

17.

18.

18.

20.

CGWB, once every year.

In case the ground water abstraction is more than 10 m®*day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*/day,the firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m3/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m¥day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stlpulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB. .
Proof of recharge/water harvesting structuyres; c,‘on cted (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within 6 months: ‘from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvestlrfg,structures at its own cost.

The prolect proponent shall take all'necessary measures to, iarbirent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon,

In case of industries that are likély to contaminate the ground watef, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the fim. P -

The firrm shall optimize water uee through regyﬂlﬁéf re%§e of waste Water after proper treatment.

Wherever the NOC is for abslractlon of saline water and the eX|st|ng wells (s) is /are yielding fresh water,

the same shall be sealed and new tubeweli(s) tappm j-saline water zone shall be constructed within 3

months of the issuance of NOC.:The firm:s#iall g{

In case of mining projects, additional-ki |"be ‘established in consultation with the Regional
Director, CGWB for ground wateijevel monitaring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the niine. -

Unexpected variations in inflow of ground water into the mlne p|t if any, shall be reported to the concerned
Regional Director, Central Ground Water Boargds = . -
The firm shall report compliance of the PTOC cendmons onlme in the ‘website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Goverment ruiesllaws!nonns or Court orders related to
construction of tube well’ground water abstraction structure / recharge or conservation structurea'dlscharge
of effluents or any such matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities.

The issue of this NOC dees not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC. _

This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.
Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environment({Protection)Act, 1986.

In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay “Environmental Compensation”! “Penalty”, if any under Sec 15 of EPA 1986 as and
when deplded by statutory authorities.

‘sgfe digposal of saline residue, if any.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.} o
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Annexure-V

Summary

Borewell #2 Initial Reading Final Reading Total {in KL) Remarks
21.32.18t0 16.10.19 53582 74989 21407
22.10,19t0 18.01.20 0 7697 7697 Meter Replaced
19.1.20t0 21.3.20 0 2071 2071 Meter Replaced
21.3.20t0 30.5.20 2071 3389 1318
Borewell No#3 Initial Reading Final Reading Total (in KL) Remarks
21121810 26.12.18 98984 100000 1016
27.10.19 to 15.10.19 0 45154 45154 ‘Meter Restart
16,10.19t0 22.10.19 45154 46404 1250
2210.19 to 18.01.20 0 12754 12754 Meter Replaced
19.1.20to 21.3.20 0 6355 6355 Meter Replaced
21.3.20t0 30.5,20 6355 9781 3426

Total 2 69955

Total Water Withdraw 102448 KL

21.12.18 to 30.5.20
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v A—uwem 24 Sa Ma 3{
oo - R T .Speed Post/ Reglstered ,
S Nozunzarrummmzms ;5519_
L D SO Government of India .~ - S
* Ministry of Water Resources, RD&GR €

oA L © . Central Ground Water Board, NR -
tows oo . 77 Bhujal Bhawan, Sector ‘B'. . - -
R _;SitapurRoadYOjna Allganj
o Lucknow. 226021 _ SR
Do Phorle. 0522 2363812 Faxt2732478 el
_:Emaﬂ rdnr-c wb nlc in:

- To
S The Regional Offlcer Lo

" Uttar Pradesh Polution Control Board

_ Bijnor Office, Adampur .~ 7

Dist- Bijror . -

Uttar Pradesh 246701

i Subject Joint lnspectlon carrmd out on. 161 2019 of Mts CL Gupta Exports Ltd 48 Km Stone
S - Before Moradabad Delhrnghway! Vilf- Yiwat, Dist- Amroha Uttar Pradesh 244ﬁ1

Ref. Repiy of Show Cause Notlce No 21 ~4t123TtUP!IND!2013 3302 Date 04 11 2019

Sir o '
tt is to mtorm that thls ofr ice has lssued show cause notlce (Coples enclosed) on. deﬁcrencues '
observed durmg Jomt tnspectton : :

The issues were as follows. -~ *% - o
1 -As per NOC, two tube wells allowed but durmg time of mspectlon 6 tube welle e><|st|ng in the campus
{3 with flow meter and three wrthout flow meter Frrm is advised fc wnrnedtatety seal 4 tltegal tube

wells). : : : : . : :
2. Annual at stractlon a]loWed a‘s per NOC is 99000 m3!annum whereas as per the Iast record firm has
: abstracte 99691m !annum durlng the year 201? 2018.

-

M/s C. L Gupta Exports Ltd has submitted complnance report on the above observatlon '

L Mis CL Gupta Export Ltd ‘have’ d:smantted 3 tube wells and photograph has been attached
: ... Cne tube well has been kept for fire ftghtmg During 30.04.2018 to 16.10.2019 only 1943 m3
: water has been ‘abstracted which means that water has been abstracted for fire fighting only.
I, The firm has replaced that the period of abstraction should be as per financial year which comes

_ to within permissible: limits. Reply ﬁas been accepted. ,
- Inview of the above aII wolations glven in the Jo:nt lnspeotlon report have been rechﬁed

\\ v, B, Kaushi)
¢ ‘)/ ; : p
' ' a _ _ Regional D;rector
CoPYTo o R L o N S
1, The Member Secretary CGWA Gallery No 18!11 Jamnagar House Mansmgh Road New Delhr
110011 -

2. The Member Secretary Centrai Po!lutlon ControI‘Board , Unnamed Road V;shwas Nagar.
' nsicr, Vishwas Nagar Shahdara,-Delhi, 1100325New Delhi. '

Ms C.L-Gupta: Exports L4d, 18 Km Stone Befo _ Moradabad Delht nghway, Vill- tha| Dlst-
Amroha Uttar Pradesh 244221 - : :

(Y B Kaushlk) T
Regtonal Drrector :

R ...w_».-.;-.;_'.'.-..-.,,_-.z..c_-.....\'-..-.;. el et

_ -.';I':_::-'Da‘e- 2 g NOV __mg._. R T
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Annexur_e-VII

Col. Cupla Exports L1td.

Tel. : +91.591-2477000
18 km Before Moradabad, Delhi Highway, Fax : +91-591.2477300
vill. Jivai, Amroha-244001 India e-mail : mail@clgupta.com
Cin ;- - U74999 DL.2004 PLC 125090 -
" CLG/HR-194/19-20/91 ” S 14/11/19

- The Regional Director
.CGWB, Northern Region
Bhujal Bhavan Sec-B,
Sitapur Road
I.ucknaw-226021

Sub: Reply of Show- cause notice (File No. - 21-4/1237/UPIND/2016-3302
~ dated 4.11.19 recelved on14.11.19)

Sir, _
There was an inspection held on 16.10.19 in our factory by Mr. T. K. Pant.
and Mr. Tejas. During the inspection, they witnessed 6 Borewells in the premises.
in which 2 Borewells {No. 3 & 4) were in operation and other 3 Borewells (No- 1.2
& 5) not in operation and sealed. Borewell No- 6 used only for fire hydrant.
During inspection Borewell No- 3 & 4 water abstraction records provided by us in
hard and soft copies from Jan’17 to 16 Oct’19. We abstracted total water 78349
'm? from these both Borewells  April'17 to March’18 and 82262 m® from April' 18
to March’19, which are within limit according to CGWA, NOC. The flgures taken
and checked by inspection team on 16/10/19. '
Earlier inspection too held on 28.4.19 by CGWA in our factory ‘reveals, that
CGWA found 6 Borewells in the factory premises in which only 2 Borewells (3
‘and 4) were operational and other 3 Borewells {# 1, 2 & 5) found sealed and not
in operation Borewell # 6 used only for fire hydrant(that too metered).
During 28.4.18 inspection, we had submitted Borewells records from Jan'17 to 28
April’18 which abstracted as per CGWA NOC (with in limit).
But your show cause notice (File No.- 21-4/1237/UPIND/2016-3302 dated
4.11.19 received on 14.11.19) shows ground water annual abstraction allowed
~ . as per NOC 99000 m*/annum whereas as per the last record firm has abstracted
99691 m® during the year 2017-2018 which exceeds limit to 691 m?/annum js not
- correct and there is a definite mistake in calculation by CGWA team.
As, when we calculated as per our record, comes as follow Wthh had been
submitted by us to you as well:
Table#l _
1 5. NO. | Financial Year | Total Water | Total ~~ Water | Status
(Aprit =~ to| Abstracted by | Abstraction limit NOC
Marchj) Firm as per CGWA ' -
1 2017-2018 | 78349 m*/annum | 99000 m*/annum Within Limit

2 2018-2019 | 82262 malannum 99000 m3/annu_m Within Limit

_ ' Manufacturer & Exporters <0 7
T Brass Art Ware » EP.N.S. Ware « Wrought Iron Ware » Glass & Crystal Ware « iron & Alh 'voden Furnitu Accessories
| Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110026 |
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CL. Gupla Cf’xporfa Ltd

_ Tel. ~ : +91.591.2477000
18 km Before Moradabad, Delhi Highway, . Fax  : +91.591-2477300
vill. Jivai, Amroha-244001, India ' _ I e-mail : mail@clgupta.com

Cin :- U74999 DL2004 PLC 125090

It is as such clarified that:

1. There were 6 borings and out of them three were sealed as wstnessed by
your team on 16.10.19 as also regularly by UPPCB team, during their
monthly inspection. You will kindly appreciate that ours is a continuous
process industry and activities mainly Glass Melting furnace (50 tons per
day) cannot work if there is no water supply for over 2 hours. If the
borings are also demolished, there will be a chaos and whole 50 tonnes
glass will freeze and the furnace may burn causing a dreadful tragedy.
Director of factories has also acknowledged this, while issuing the factory
license. In our application dated 3/3/17. We had clearly requested for 2
tubewells as standby for coping up with any break in present water supply
and our contest if still pending. Hence the decision on this point is awaited
before demolishing the sealed tubewells. :

2. Annual abstraction is also within limit as confirmed in table#1 above.

All actions/clarificétiohs in compliance have been taken and it is humbly prayed
that the said show- cause notice be wlthdrawn and renewal of NOC may please

” GM R/Admin)

Cc: CGWA, New Delhi.

- " Manufacturer & Exporters . W : o
Brass Art-Ware « E.F.N.S. Ware + Wrought Iron Ware + Giass & Crystal Ware « Irnn & Steel Ware'» den Furniture & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020
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C.oL. Cupta Evports L1d.

Tel. : +91-591-2477000

18 km Before Moradabad, Delhi Highway, Fax : +91-591-2477300
vill. Jivai, Amroha-244221, India e-mail : mail@clgupta.com
Cin :- U74999 DL2004 PLC 125090

CLG/HR-31/2020-21/30 : _ | 17.06.2020

The Chief Environment Officer(Circle-7)
Uttar Pradesh Pollution Control Board
Building. No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow-226010

Dear Sir,

We refer to the captioned letter No. H49690/ C-7/Water-58/2020 dated 8.6.2020, by which

Subject: H49690/ C-7/Water-58/2020 dated 8.6.2020 received by us on 11.6.20

penalty has been imposed on us to the tune of Rs. 1,08,60,000/- (One Crore Eight Lacs Sixty
Thousand only), for violation of Water (Prevention and Control of Pollution) Act 1974.

We wish to bring to your attention that several essential facts have been missed in the
imposition of penalty and we respectfully file this letter for the same and consequent
correction/review of the order.

A, NO BASIS TO IMPOSE PENALTY:

S a.

Brass Art Ware » E.P.N.S. Ware « Wrought iron Ware - Glass & Crystal Ware™s Iron & Steel Ware » Wooden Furniture &%ssories

The penalty is solely and entirely based on the Inspection Report dated

- 16.10.2019.

It is submitted that the method and methodology used for calculating the
aforesaid compensation amount in said Inspection Report dated 16.10.2019 is
completely unilateral, whimsical, arbitrary and unreasonable. The Inspection
Officials observed that there was leakage from the peripheral wall of residential
colony’s STP which was going into the Kachha Pond, which is located behind the
unit and that the unit has a dismantled open drain, which is carrving domestic
wastewater at the residential colony behind the installed STP.

It is submitted that this alleged leakage/pilferage is not at ail connected with the
unit of the undersigned (Please see the photos attached as Annexure-T) The said
allegation and observations made by the Inspecting Officials is not maintainable
as there is no Kachha Pond located behind the STP

There is no inadequacy of ETPs and ETP/STP of all divisions are working well
and test reports are well within the limit as found in the samples tested at our end
(NABL Laboratory). We have also submitted those reports before the Hon’ble
National Green Tribunal on 04.12.2019 (See Letter No. CLG/HR-31/19-20/100
dated 02.12.2019). These are enclosed herewith again as Anmexure-II.

The analogy and conclusion of the Inspecting Officials are sans any documentary

or other proof and is wholly arbitrary and without any basis whatsoever.
Manufacturer & Exporters

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DW:&'
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f For the aforementioned reasons, the said imposition of Environment

Compensation/Fine and Penalty is entirely unreasonable, arbitrary and is not
justifiable against the undersigned.

B. QUANTUM OF PENALTY:

It is humbly submitted that maximum financial penalty imposable under the Water
(Prevention and Control of Pollution) Act 1974 i1s only Rs. 10,000 (Sections 41, 42 or 45A).
- Additional penalty imposable is only for continuing violations, which. is not the case here. We
submit that we are not a habitual offender and the leakage, even if incorrectly attributed to us,
is extremely minor and one-time. We have never been found to be non-compliant before.
Even in your subsequent inspections on 15.02.2020, such a leak has not been found.

C. PRAYER
In view of the above, it is humbly prayed that:

a. No penalty be. 1mposed at all;
. b, In the alternative, a penalty is to be imposed only to the extent of Rs. 10,000

This lette_r is issued without prejudice to our rights and remedies. Nothing in this letter can be
construed as an admission that we have not complied with the law.

Yours sincerely
For C. L.. Gupta Exports Ltd.

-

(Teevra Gupta)
Director

Encl:aa
Ce: 1-Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, New Delhi.

2-DM-Amroha.
3-RO, UPPCB, Bijnore

L]

(Teevra Gupta)e—
Director

é\\al‘r/\@ @ T)ng’(



Boundary Wall Piaster
There iz no lekaging

Annexure-I
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C. -p g d é’xporfd .ﬂtc! R
- - uF t . vl O Bels FTel. ¢ +91-591-2477000
18 km Before Moradabad, Deihi Highway, =~ = .+ Fax . +81.581.247730

Cm - U?4999 DLZO{M PLC 1 25090

vill. Jivai, Amroha-244001, India . S e-mail 1 mail@cigupta.com

- Annaune T

- The Reglonal Officer
" UPPCB, Aa’dmapur’ Road
- 'B|;nore -246701

" sub: Status of NGT case 220/2019

- Sir, _
The status as on date ‘is ‘as under against the issues narrated in ‘order dated -
1 29.08.2019 of NGT, New Delhi. C '
1. Thereisno river.nearby. Ganga is 49.5 Km. and Ram Ganga is 24.6 Km from factory.
- The drawl of water is also within approved limit of 99000 m3/annum i.e. between
April’18 to-March’19 it was. 82262 m*/annum.
2. The STP/ETP effluent are treated regularly. - e
.- During - the period Apr'i8 to Mar'l9 recycied Qtv is 18537 m’ whlch is used in. .
flushing. ('follets)
3. The issues in the joint. lnspectlon on 16 10.19 have been resolved as under:
a. ‘We are maintaining 100% ZLD and as such there is no question of any leakages ;
- ‘Not a single drop. goes into pond. The photographs of UPPCB team on 27.4.19.
show absoiute dry dram at our far:tory
b, Addition of other items in Hazardous Waste list. Co
Authorisation for.all items generated in the category of Haz. Waste has heen

obtamed from UPPCB (Ann_exure_-l) and accordingly such items _lying:store_d_i_n
factory premises have beéen disposed off to approved agent (cdpy of one such
form-10 is attached herewith as Annexure-Il). Eatlier also they were returned to
the same TSDF (Record available and shown to UPPCB officials reguﬁrly)

c. Thermocol Mfg. Consent, ' . . o
There is no generation of efﬂuent in thermocol block formatlon bv our factory as_ :
inforr_r_zed__t_o UPPCB. However consent application moved by__us on 14.05.19, got -

- approved by UPPCB on 27.09.19. Hence the issue is closed. '

d. ETPtreated effluent analvsis - o
The Case Goods effluent is treated on ev ery Saturday (after stlpuiated operatlon s

 of booths) as the booths are ‘No Pump spray booths. The booths extract the |

 fumes of water base clear whlch enter in the chemical mixed tank solutlon and"
contmuously breaks the clear. The mspectlon was carried out on .16.10.19 and
the booths were planned for cleaning on 19" Oct’ 19 {after each 15 days
operatlon) “Hence the issue evélved but .after scheduled treatment, the
dlscharge shows perfect result (Annexure-[ll} Moreover there was no questlon_'_

of CN avallablllty as clarified in episode and reports dated 11.6.19. The same has
already been and accordlngly challenged vide our letter No. CLG/HR 31/19-20/08 :

' dated 27. 04 19 There was no question of CN present in the result. - R
' © - Manufacturer & Exporters. ' -
den Furn; 8 Accessories

L Brass Art Ware « EP.NS, Ware . Wrought ron Ware Glass & Grystal Ware + {ron & Steel Ware « urnitgre.
- Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NMWOMM |
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Col Gl Evprts L1,

f Tel.  : +91-501-2477000

18 km Before Moradabad, Delhi nghway, SR Fax  :-+91.591-247730¢ -

vill. Jivai, Amroha-244001 India - e-mail . mail@cigupta.com
- Cin -U?499_90;2904PLC125090:_ : L o

Report of Glass division (ETP) is within limit. (attached as Annekure-IV )

Report of Glass division {STP) found satisfactory. (attached as Annexure~V )

Report of Metal division (STP) found satrsfactory (attached as Annexure-VI) o
"' Report of sample collected from hand pump outside. -
~ Not reiated to us as no dlscharge of any water of our factory moves outside and N

the hand pump in question is at {east 2 km from our factory and there are so

many cottage lndustnes exist in between The nearby \nilages i.e. Amheda, Jivai
“and Karanpur are atso mvoived in jobs of chemical colourmg and electrolysls etc.

at their homes.

4. The Ietter dated 22.04.19 of UPPCB u/s 33A of water Act 1974 for closer of unit and .
also imposition of environment compensation of Rs. 10 Lacs was duly replied by us
* on the basis of real facts and the authorities were pleased to withdraw closure order
- as also reduction of compensation to-3.60 Lacs {order as per Annexure-VIl) and the
same. was deposrted on 20.08.19. In this context :t is worthwhi{e to wnte that we

='irt° ~eo {2

in compliance of NGTs order dated {}1 02. 1‘7 and it is regretted that no amt was
“spent by CPCB- New Delhi for lmprovement of area inspite of NGTs evident orders.
5. In consideration of our compliances stated above, the U.P. Pollution control Board

~ were pleased to withdraw the prosecution orders u/s 44 of water Act 1979.

6. We had been honouring the court order in toto without any deviation. All

“authorizations have been updated like Hazardous waste Management Thermocol

~ slabs compaction, and control on alt-effluents analysis.
7. ‘We had already pald Rs.20 Lacs of Environment compensatlon agamst OA No.

'301/2016 which was never utilized by CPCB in violation of NGTs order’

8. Ali our actions in compliance have been confirmed arnd accepted by UPPCB Bljnore '
- and CGWA Lucknow. - S :

. 9. -As per the directions of Hon'ble court a joint ms.pectlon has been carned out by
~ UPPCB and CGWA on 16.08.19. We are sure that the resi.rtts wilk be upto mark as no
objection. was informed to us during inspection as also the results of counter

‘samples provided to.us by the inspecting team were tested by an independent NABL

 Laboratory and all ‘are within limits. We' however take this privilege to give us

- sufficient opportunity to clarify any issue if raised. This is no doubt, a matter of living -

- of aver 20,000 family- members of 5500 employees with us. :

" We have always been awarded Top Export Awards by Gowt. of India and Govt. of up,
Our group is also doing enormous CSR activities like marriages of approx S00 poor
girls runnmg of a eye hospital and running of old age home etc.. With our posuwe

~ actions of Raln Water Harvesting. the water level has aiso mcreased‘bv 39 cm durmg'

last rains, ; '
Submitted please. There is definitely the AntiNation Activates who try to create

problems to gain their il ful} benefits. We have sufficient evidences in this regards as
well. .

- 5 and Rgards R ; ' _ : . | |
' . Manufacturer & Exporters - ' ' ' L
- -Brass Art Ware ;:, 4!' .S. Ware « Wroaght lron Ware + Glass & Crystal Ware « iron & Staal Ware Woodbn cCessories

it
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Annexure-I

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No: 8531/UPPCB/Bijnore(UPPCBRO)/HWM/JYOTIBA PHULE NAGAR/2019
Dated: 16/07/2019 . :
To,
M/s C L GUPTA EXPORTS LTD
C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Moradabad- Delhi Highway
Amroha(U.P),AMROHA, 244221 '

Tehsil : Amroha
District :JYOTIBA PHULE NAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1.  Number of authorization and date of issue 8531 and 16/07/2019 .
Reference of application (No. and date) 5269513 and 21/05/2019 .

3.  MrTEEVRA GUPTA of M/s C L GUPTA EXPORTS LTD is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes ot both on the
premises situated at C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Amroha .

Details of Authorisation
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1.

SNo. Category of Hazardous Authorised mode of disposal Quantity(ton/annum) '
Waste as per the Schedules | or recycling or utilization or |
LII and III of these rules co-processing, etc.
1 Schedule 1 (category 33.1) TSDF/Authorized Recyclers 50 no. per day.
Empty Containers
2 Schedule 1 (category 33.2) TSDF/Authorized Recyclers 10 kg/day
: Cotton Waste, Used Cloth Mask :
3 Part B Schedule 3 (category TSDF/Authorized Recyclers 5 kg/month
B3040) Rubber Gloves
|4 Part B Schedule 3 (category TSDF/Authorized Recyclers 20 No./month
B4930) Old Batteries
5 Schedule 4 (category 19) Paint | TSDF/Authorized Recyclers 50 kg/Month
Booth sludge :
Schedule 1 (category 1.3) Oily | TSDF/Authorized Recyclers 0.15 kg/day
Rags
7 Schedule 1 (category 5.1) Used | TSDF/Authorized Recyclers 0.1 KL/Month’
Qil
8 Part D Schedule 3 (category TSDF/Authorized Recyclers I8 kg/day
B3020) Empty Corrugated '
Cartons
9 Schedule 1 (category 6.3) TSDF 20 kg/Month
Melting Furnace Ash
10 Schedule 1 (category 15.2) TSDF/Authonzed Recyclers 5 kg/month
Asbestos Gloves/Cloth
11 Schedule 1 (category 3.3) Fuel [ TSDF/Authorized Recyclers 5 no./Month
Filter and Air Filter ' .
12 Schedule 1 (category 12.6) TSDF 1000 kg/Month
_| Polishing Dust '
13 Schedule 1 {category 35.3) ETP | TSDF ' 40 kg/day
Sludge
1. The authorization shall be valid for a period of 16/07/2024 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be impoesed over and above general conditions, if any) .
A General Conditions of Authorization - '

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall .be produced for inspection at the requést of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is pemnttecl through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person-authorized shall constitute a breach of his authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

It is the duty of the authorised person to take prior permission ot the State Pollution Control

Board to close down the famhty w




8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the renewal of an .authorisation shall lJe madc.as lzlicl down under these |
Rules . '

13.  Any other conditions for compliance as per the Guidelines issued by the Minist:ry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B Specific Conditions of Authorization

1-The Authorization issued v1de letter no. F72473/C 7/Haz Auth./68/2016 dated 18-01-201 6 is
hereby revoked.
2- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
3- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
4- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form-IV,
5- Unit shall comply with the directions issued by Hon'ble National Green Tribunal in O.A. No.
220/2019 Adil Ansari vs. M/s C.L. Gupta Export Ltd.

( Authorized Signatory )

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and
- necessary action .

CEO/EE, I/C Circle
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: (Seende 18 (1]
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It eccupiera Name & Maiing Address
o (includlng Phone No and emml)
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ncluding Phore ryn‘ and amail)

‘¥5 Type of-‘{'ehlcle (‘l’ruclt!Tanker I3 Spec:al Vehrcte)
& Trans.por_fter's Regifstraﬁcn . o
7 Vehicte Registration No. U;P;zjﬂ' D (_/g'—
|8 Receiver's Name & Mailing Address 11y BHARAT OW COMPANY (1) RE

18, Sihe-jy, Sahlbanad industdl Argay
. Ghagiabad, UP-201010 Tl 0120416752
' e—malLsaln@bhammil com :

' III) BH&R&T OIL [ WASTE MANAGEMENT LTl D.
Mauia Muk&npur Roorkee-Lakshar Road,
' Roorkee - 247684 UK, Tel. .08874207654
T eqmalsales@bharatod.com

T Ol &WASTE IHIANAGEMENT LTD.
“Plot #8672, Sikandry Road, NH:2, KuinbhiVillage,

. Tehsl Akbarpur, ‘Kanpur Dehat, UP Tel . ns1z-¢2nsass
" germailsales@@bRaratoil.com

9 Rﬁcdveﬁ's Authorization No.

{t) UEPPCBHO/Con-B-14120181548 Valkd upto: $10U2028
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Typed Name & Stamp ~ Signature

1 hareby dodamnal the, wn{ants o! meewshnrmt aufuly and mu\dy
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TR W o
LF-SC-04

""" g erana tr‘é’r&wr gar %‘éﬁﬁ&t&f ST RTET

RESEARCH TESTING AND CALIBRATION LABORATORY

[NABLACCREDiTED LABORATORY as per 180/ \EC: 17025 2005]

R Tc ' (ADlVlSlon of Metat Handlcrafts Servtce Centre)
T qAT Y HRd YTHIE B Frer==ondiT

MBOR‘TORY ' Under Control of Ministry of Textiles Govt. of Inia, New Dethi) f
Peetal Nagn Rampur Road, Moradabad 244001 (U. P)'NDIA '
@ 91-5916532354

“‘ha ndicrafts '
%_‘{1 B l?:f

Coe= conllnung {racition -

' " Eemajl: rtclindia@gmail.com
Teiefax 91 _591 2460131 o : 'Hebslle m.mmmraﬂs.m“”mmmhsc.mm o S rect mhsc@éorgl?ttant.com' o
A _ Datgol"l'.RI:éZ;O?.ZO‘]Eé
. TR REF. No. '.:~RTCL- 29031!2019 zom:zn 192007001012 " Date of Test Start : 18.07.2019
. CustomerRef.- T0668318000001529F ..o o0 Dateof Test End :20.07.2099
ULRNe, | ":N_IL' - DATED. -_:17072019 -+« "+ Pagelof :3
‘Customer Name Cel :MISCL. GUPTAEXPORTLTD e
;_Address e I'_:_VLLL—JIWAI DELHI ROAD,
' S .~ DIST.AMROHA
. Wel. No.. = © 8057961629 -
" Contact Person ST 7 iNR.PARTUSH
'_"Sample Information -
"% Sample Description . .. :ETPUNTREATEDWATER .,ordér-iﬂo. T T NA
_ e ST T . BllyerName _’IN.AL
- Qtv Submltted o .. I01(ONE)NO,(5LTRS) = ERS |
. e S BuymgHonse o N.A.
-_._" Date ofkecelpt o L 1 47.07.2019. . _ )
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-"Rt:f No g o : :'hiiL; o ,Conntrj'!)rigin' L - WNDIA
‘stvleNo!ArtlcleVo A ".""""“ . o ." -.skvmo.fne'mﬁn, SRP—
Lo rype ofTest Reqmred . IWATER PARAMETERS EXCEPT BLTEST,

_ . . ' AS SPECIFIED BY CUSTOMER
* l)evnatlon 1f any from S

- the standard incloding” '
' emlronmental condltmn .-;" INA;

;

'Samplg from- ':'..(RM‘!-R_h pr'oc‘essaf Fi_hish_e& Prﬁdu:;tj T-NA.

Contd..2

027539

T ﬁauﬁf‘:a K mar o
aERE /General Ma-wger T
omotHallo MHSC.
R e o LR (aoﬂo)/Moradabad (U P) _ _ , _
LR e e s o LG40 ¢ / 244001 T L o 75




¥ . -

MWRATORY

o «ot!h":uatlon Stiset . '_

. CTITTﬁ!I
' 'ghandlcrafts

. ‘ C ( ; ag s
== continuing tradition .

: : SR L Page20f3 -
‘RREF No v RTCL- 29031!2019 201020-192007001012 e Date of TR : 22 07201& :

RESULT - . ) o T}pe of Test Condw:ted Water Pan__imcters Except BL Tesi. .

', ‘Sample-f'"ltem,'Nu.-- '- '-IT}'.p_;_(-If Test C_,dndut:ted Ref 1;0 Test melhod!Standard — Test Results
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-ZINC'(ZIIII;)-'-- - ".':_ o -do- e R v0.79-mg;'.L |
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MWRJTORV handlcrafts
Cantinuaﬁonﬁheet - C Pl e

_ L= con_tmumg .traclmon
TRREF.No, - rRTCL- 20081/2015 - 20/ Q2D-102007001012- " . . -  Dateof TR :2207201¢

' CONCLUS[ON / REMARKS k ExceptP Colour, Odour. Taste & Turbldnt) alt lumts are in mg /1. -
"_ o ) P '- - mg/L= miligram perl:tre,<-l:ess than : o
l mg/kg = 1 ppm (PART PFR MILLION)— 0.0001 % .

) N.ote T , L . : .
w1 Thn test rmsults rclnc only fo the lhm(s) fcsted &. we do not acvept. any Legal Limllmeo o
2 This report is nm to be repraduoad “holly orin parl and can not be used a3 an
. E¥ 1dcno¢ in. thc Court ol' Law & shnu]d not be used n a.ny Advértmng Media = o I
T w1tlwut pnor penmssmn Uf the C»entre n wr-tmg '

© SAMPLE NOT DRAWNBYRTCL | |

. -Authorised _Sigmluolljy_ p :

'. . o o (DF. ?“JEHA MA)

2o i 5!?ﬂar
e fﬁﬁanagﬂq

END OF REPORT | _mmmmamw :

g (Wasmwﬂg (W

244001 / 244001

Facultles avallable at R T c. L : _ _ |
Testing Lead & Cad‘mum Laachlng T{ﬁal Laoquar Quallly Test ( Salt S’pray Hurnidny, Fin Hole Adhe=|nn etc) metallic & Ncn Melalic Coallng

Tmclness (Sll\rel Cor.ner Nickel Zlnc & Gnrorne el anc Paml Powﬁef & Lacquer} Metal & Metal Aligys COmpc-satmn Drap-Tesl &Burstinq Tesl
_ T Ay orher p:oblem in the field of Metai Finkshing, Castmg & Forming, Water &Waste water Testhg, | o
- -' 'Cnnstgnmerl Inspechon Expett Oplrlon & Hanmcraﬂs Produd Test as pot Buyet Protocol, o

SRS- B . I : o ,
(Under Contml of Development Commlssmner (Hand lcraits) Minlstry of Textiles cht of IndJa New Delhi)

: 027539

#NABL ACCREDITED LABORATORY #
Llsted wlth A&TM International Directory of Testmg Labs '




5 g:efsna GI@&TOT @a' a‘%—eﬁa&m QEﬁa LF'SC“M

&ESEARCH TESTING AND CALIBRATION LABORATORY
N RT c . [NABLAGCRED'TED LABORATORY asper 150/ IEC: 170252005} |\ |

) (A Dw:suon of Metal Handlcrafts Servlce Centre)
e “BOR"ORY (Under Controk of Mlmslry of Textiles Gout oflndla New Delhi).
Peetal Nagn Rampur Road Moradabad 24400* (U P.;INDIA

Im yrafa . -
- Shandicrafts
€ BRI

= gontinuing iradition

© : 91-591-6532354 _ " '.
Telefax : 91 591_2450131 o I’Iebslt_a. m.handlcrafts.mc.mehsdmhsc.hIm. i E-manl riclindia@gmail.com

rtc/_mhsc@consultant.com
TE ST REPORT
© Date of TR : 22.07.2019

_FRREF.Ng. = :_RTCL-zsoaﬂzms zofqzn-wzoommma " Date of Test Start : 1807.201¢

. ULRNo. - :TCG68318000001630F ... - ' DateofTestEnd 20:}?201L
'f--;.,'--'(usmmerRef. _INIL  DATED 707018 . 0 L Pagelof :

“ CustomerName - :MSCLGUPTA EXPORT LD, T
Address Lo L ' VILL- JIWAI, DELHI ROAD,

G o © -DIST. AMROHA
T-el,.-NO-. R © 18057961529 .

- ContactPefson . : MR.:F_'AR'TUSH f "/v' ng)

' Sample Information

o Sample Descripllion e ET"’-TRE:ATEDW&TE_R R OfderNo‘.’ o NAL
. T N R '_Buyer'.Nslime-_' Tos - NAG
.+ #Qty. Submitted © . SR < G1(ONF) NO. (5LTRS.) B R -

R R {Buying House . 1 " N.A
* Date of Receipt ~ Ui7.07.2019 I I :
IR IR S . |Country of - _

o *'Colom'- © . .0 .. . :COLOURLESS - ' = |Destination x ‘NA.
"-'f-Ref No T __:_-'I'*IIL ... . |CountryOrigin I  INDi
" ‘vlyleNoJArtiele‘To S ——— SR SKUNdJ_Ite'mNd_. S ——

“. Iype of Test Reqmred " :WATER PARAMETERS EXCEPT BL TEST,
5 1 'AS SPECIFIED BY CUSTOMER
-'.“Devnatlonil'anj from . S
- * the standard including . _ .
~ environmental condition - | TNA,
e -_-Sa_-n_l'pl_e from __:_'(I'\'-M.'In-plr-oce'ss__IFi'ﬁ's;ed P-ro-d_uct): -N.A
B UQFS% _ T + Contd..2

_ \-Inw ’H}p‘ﬁ"' K"Eﬂa
: ?W/Genera‘ Manager- -
. qut!ﬂoQHoE&o/M HSC

T E _' , gum(aono /Moradabad(U P}
”~N ..i. e N B e 244001 . 2+




MBOR‘WRY

Ccmmua’wm S‘:eet

“TRREF.No. = .

RESULT

{ RTCL- 20081 / 201 + 20/ Q20- 192007001013

| .:_ITypel-'o-f Test Cqﬁd'qct-ed' -

C et
_ghandlcrafts |

Page20f 3
Date of TR : 220?201«

Wg"terl Pa_i‘s_img:ters Except BL T_eét.

*E contining tradition

Ref l’u Test mcthod i Standard '

. ETP TREATED
WATER

| Samiple/ Ttem No.: |

" Type of Test Conducted Test Results
3 | IS 3025 (u)oz 6.90-
" COLOUR 181305 (4):06 Colonrles:

* ODOUR " *

_ TURBIDII Y -
| _’_ TDTAL DISSOLVED SOLIDS. |
N - (I D S') .
CHLOR[DE

- TOTAL HARDNESS'
- CYANIDE (CN) |
CTSS.

o . LEAD @)

- CADMIULM(Cd) |

1513025 (5):06
1S : 3025 (10):06
= IS';'36':25'_'_(15):'09"' "
. is:"3lj_25(3z):o9'
1S 2 3025 21):06
182 3025 (26):86
1813025 (17):59
-APHA 22" ED12/

ASTM D:1976: 12 [lCPOES]
: -do- '

~ - <S0NTU

700.0 mg/1.
1350 mg /i,
1402 mg /.
<0.01 mg /1,

15.0 mg /1.
<0.02 mg /1.

<0.003 mg /1.

" Unobjectionable |-

o02is40

_ -,3[0 '(,"'aa' zgm/Dr 'ﬁa»hndra r{umar
s/ GeneralManager -
RrageodoMHSC
' (Eono)/Moradabad (w. Py’
""‘01/’

IRON_'.(Fé)' "-__-_do_l_- L 0.09 mg /L

| NICKEL (N:) : 3 B dq_.. 0.07 mg /1.

| MANGANESE(MH) __: --f(ié— : ﬂ-QtI’u-l'lgf}’L.

. _(}'OPPER(C\J)'I el o .-"j"_—'do'- 005 mg /T.

éﬁROM[l_JI\-ﬂCf)i - . -do - 0.05 mg /1.

'ZIﬁC(z;{) S ) -_.d'd-l IO.GSmg!I,
e - Contd.3

79



T Contmuat:on Sheef

Cm%ﬂu
handlcrafts

mommv

R D L . R '; .__ Pagé3of :3 .
'FRREF, No. ' * I RTCL- 20081/ 2019 - 20/ Q2D- 192007001013 .. Dateof TR : 220 20%¢

R _ (_ONCLUSION i REMA_RKS Except P“ Colour, Odour,:Taste & Tlll"hldlty all limits are in n: w /L
el co . mg/l= mmgram per litre, <= Less than _
ST R | mg/kg 1 ppm (PART PER ]\‘IILLI()N)— 0.0001%

' 1. T‘hc resx results relate onla 1o the Item(s) lscsted & we do not au.cpi any Legal anbﬂmu
2 Tth mpoﬂ is notio be repmduceduholl\ of in part md can not be used g an
E\rldenoc in the Court of Law & shuuld nol be used in any Ad»emsmg Media '

. R mthout pr;or pcnmss:on of thc (..r..llll‘c In wmmg

* SAMPLE NOT DRAWN BY RTCY, -

_ | | :-'A.ntﬁbrﬁeld Sizgj_lato,rjy-'- _ S _
S P Tﬁamgﬁggmqm
< oo C. g sy RETaE General Manager
END OFREPORT] Gomacqgidtodiahic 2460864
g e T S W‘W‘“}fmwmm

_ o - | 244001/ 244001
Facmtias avallable atRTCL :- | L B
_ \‘ g ‘1 e-rtlng Lead & Caumlum Leachmg Tctal Lacquer Qualir,« Test ( salt Spray Hurmdll)- F"in Hoie Agdhesion” sic) I'Jletalic & Nen Melahc Cal ing
n ihu:kness (Saiver Gopper Nch Enc 3 Chrome etc ancl Parnt Powder & Lacquer} Metal & Metal Aﬂoys COmposltron, Dmp Test & Bursung Tes
YA“, Other problem in he fiekd of Melal Fnjsh.ng _,asnng & _Forming, Water & Waste Water Testmg
' '-.' *Oowgnmenl Inspectm Exper[ Opnon& Hanductaﬂs Product Test as pet BUW P"°*°°°'

. SRS

. [l
E continuing tradition

{Under Control of Development Cornm:sslcmer (H andlcrafts) Mlnlstry of T exilles Govt of Indla New Delha)

027540 R E 5
L # NABL ACCREDITED LABORATORY #
L:stedw:th ASTM International mrectory of Testmg Labs

Pls refer thg msne WWW, mbl—:ndia.orq to wew our scope of Accrgd:ted Tests
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AR =Y,

o o LF-SC-04

LRI, q@&mga BN © >4 S
‘"RI;SEARCH TESTING AND CALIBRATION LABORATORY
[NABLACCREDITED LABORATORYasperISO IEC 17025- 2005] )

| R , c A Division of Metal Handicrafts Service Cenfre) -

mmmwﬁﬁ“ﬂw

' MBOMTORY ' {Under Control of Ministry of Textiles Govt. of India, New De|hi)
- [Peetal Nagri, Rampur Road, Moradabad 244001 (WP)INDIA.
@ 0 591 6532354 -

Teleiax 91-591-2460131 " Websie: W-hmdmﬂ&.nls-mfmhsdmhsczhtm - Email: relindia@ariailcom

BT ¢
= cortiruing lradv:;—cn

.‘“handlcraﬂs
T = .

rtcl__mhsc@consu}ta nt.com
TEST REPORT |
' Date of TR : 22 07. 2019

':R REF. No : RTCL-zsosﬂzm quzn 192007001015 .- Date.of Test Start :1807:201¢

U CLRNe -'rcssasmoooomsazl: S Date of Test End *'2007.201¢ -
. Customer Ref. '_".NIL 'DATED :17.072019 - Pagelof :3 -
Customer Name .~ . : WS C.L. GUPTA EXPORT LTD; '

Address - =~ . - . . :'VILL—JI\MAI DELHI ROAD
oo T DIST.AMROHAC
ek Noo " 0 . 8087081620
_ ContactPerson-. - - - - ' {MR.PARTUSH

i _' -—El}gmple'lliforméti'on B

* Sample Description. - :STP'TREI.:(‘I'.E'D WATER - [OrderNo.. D NA
IR S T I T TR Buyérl\’lfa._r.né.-' 1T NA
©o % Quy. Sabmitted . . :01{0NE)N® (SLTRS) ‘ D _
T Dy . |Buying Hosse  : N.A
*Date of Receipt” - - * . .1 17.07.20__13 EO N ‘
*Colour. . -~ - . UCOLOURLESS . . ' [Destination = -: NA,
s Ref;l\‘r{',’- e o NIL A cmt@éifigm i INDIA
-*Cjtyle No. iArtscle No. ' e SKUNo/Item No. ©  oomeome
K 'lype of Test Requlred 3 WATER PARAMETERS EXCEPT BU TEST

_ S AS SPEClFIED BY CUSTOMER
* quua.tm_n lf anyufr,om_ IR

" thestandard including R

.- environmenfal condition. . . .. . INA

o Sample from ¢ {RM/n process | Finished Product) : - N.

s

':' - - Lautd.
7z /)"egi
fi“ Fu _
o ‘dﬁ"i "’ﬂ‘{/dr R vmd'a Kymar
- -W;General Manager
" wiowotdsHe MH.S.C.

. (Gono)/Moradabad (U. P)
244001 Vs 244001

SU,,,J

oarsar .
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.-

MRORATORY

(‘cnhnuauon 31wel

lRREF No. g

o RTCL- 29081 ! 2019 ZOIQZD- 192007001015

= Cardin - .
Shandicrafts
Dawalreyg

- ?_-_-_ contiﬁuing’-tﬁditieﬁ'- .

7 Page2 of :3
. Date of TR : 2207 2019

RbSlJ LT Type of Test Conducted Water Bgrame{_ers Except BL Test.
o Sample7 Item No. | - Typé of Test Conducted Ref. to Test methodISmndard Test Results !
~op - IS 30*5(11)02 e
.- COLOUR IS :'302::: (4);06 s Colourless i
~ ODOUR. | IS :_-3025'{5):06 ' _ . lJnobjc_:c’tiom‘ﬂ.le.
TLRBIDITY v | 302:: (10)06 = <SONTL
.TOTALD‘SSOLVEDSO”DS o 'IS 302:(15‘) 09 335.0.0 me/i.
STPTREATED ° _CHLORIDE | 18:3025 (32)419 942mg/. |
| WATER . TOTALHARDNESS' ~ | . . IS 1 3025.21):06 1015 mg /1. ‘
_ CYANIDE{CN) IS :3025 (26):86 <0.01 mg /1, !
L UTSS XS : 3025 (17):99 - 120 mg /).
S : " 'APHA 22™ ED12/ <0.02 mg /1. ?
" LEAD (Pb) - - o
A (;_’ . ASTM D:1976:12 ICPOES] : i__
. -CADMILM (Ca) Coe L -dD - <0.003 mg 1. i
" IRON (Fe) C-do- L 007mgh
_ "NI‘GKEL'(Ni) . L -_'db_-" - 0.06 mg /.
MANGANESE(MJ:} -do- 005 mg /1.
) COPPER{Cu) | .. -do- 10.04 mg /1,
CHROMIUM (Cr) ~=do- 4 00dmg/L
: _ZINC(:;n) PR -do- 035mg /1.
. EY T

o eaTsazyh it

&io (Iq - I

/uf; v'rdra Kumar '
’1‘3’"9&?'1‘13-’(."’ app e ..-:._:e-'_ '
.

T @o@oﬂoh?« st

: Ry |

“Contd..

82



__ | :_.

MWRATORY |

Shandicrafts

q»ortzmm-on S'leel -

' __'.E__Cont_inuing' trédition '

{0 Page3of:3

. TRREF.No. ' :RTCL-20081/2019-20/ Q2D- 192007001015 © Dateof TR : 22¢ 2% .

| : CONCLU SION !REMARKS s Except P Colour, Odour, T aste & Turbldlty all llmsts are in mg /L.

mg )‘L mlhgram per litre, < = Less than

i | mg/kg :1'ppm (PART PER MILLION)— 0. 00(]!%

Note - | | _
) 1L 1he 1es1 results relate onlv 10 ‘the Iteln(a] tested & we donor accept any | egal Lmbnlmm o
o . 2 Thgs report is not 1o be reprnduced uhoil) orin partund can not be uaed as an _ '
- Eudmee in tthourt of Law & should not be used m any Adwru«.mg Media -
\mthout prior penmssmn of' the Cmtre in vmtmg. I

" SAMPLENOTDRAWNBYRTCL ~ =~ . --5;;,},;--;‘; |
Authorised Sighatory - \0“' /J s
e e So = mﬁenmw
T T A —————— e /Gene
ENDOFREPORT] o0 o@o@oﬁ.ﬁ.‘ i%hauss4
Co s TRAR (Ioo) MiratiaBehiidiRpm

Facillties available at R T C. l.. :

284001 / 244001

‘Tesﬂng Lea:l & Cadmaum Leqchlng Total Lacquer Quahty Test {Sah Spfay. Hurnidily Pnn Hole Adheslon etc} Metaﬂlc & Non - Melalk‘; Coahng

- ' Thtdcness (SIl\rer Gopner Nuel Zlm:: & Chrome atc and Pamt F'nwder & Lacquer} Metal L Melai Alloys Comnosﬂ!on Dmp Test & Buralmg Test

e 'Any Olher pmblem in lhe ﬁehd of Metal leshmg Castmg & Fo mlng, Walet & Wasle Walet Teslnng ’

’Conalgnment lnspectlon Expen Oplnion & Handicrafls F'rodum Tast as pe{ Buyer F Protoool
oE sa_s : -

lUnder CentmI of Development Comm:ssmner (Handlcraits) Mmrstryof Textales Govt of lndla New De" B

027542 ?%),/

7. #NABL ACCREDITED LABORATORY #
Ll Llsted with ASTM International D.nret:tcn'z.r of Testmg Labs

83



' Customer Ref. .

Srgeisnet, aSraor et T geﬁar e

; "‘RESEARCH TESTING AND CALIBRATION LABDRATORY.

- MBORATORV

@ 91-591-6532354 ,
Telefax : 91 591-2460131

{ NABL ACCREDiTED LABORATORY asper ISO ! IEC 17025 2005 ]
(A Dwas;on of Metal Handlcrafts Service Centre)
. T WATAT AR TIEHRE B FHa=oneta
(Under Control of Ministry of Textiles Govt. of India, New Delh|) -

- Peetal Nagri, Rampur Road Moradabad 244001 (UP)INDIA

Websde W, handlcrafts |'Ill: |rn'mﬂscfmhsc htm -

C iy

‘Shandicrafts
P I

= Ol ing Iradition

.' _ E-mail: rtclindia@gmail.com
ricl mhsc@consultant com

. TRREF;Ne. *

CULRNo. 0 NI DATED
- . Gustomer Name -
o z-mddress S

CpeiNes 7L
LC ontautl’erson '

TEST REPORT

R'rcl.- 20081 / 2019 zo I Q2D- 192007001 014
' ~Tcssss1auouoo1531F :
2 1? 07, 2019 _ _
: MISC.L. GUPTA EXPORT LTD.
_ :.VILL- JIWAL, DELH! ROAD, -
" DIST.AMROHA .
* 8057961529 -
: NR. PARTUSH *

" Date of TR ; 22.07.2018

" Date of Test Start @ 18.07.201¢
" Date of Test End : 20.07.201¢
- Pagelof :3

" ‘Sample aformation

* Sample Description *

- I_ *Date of Recelpt
- ."f;?c;'mu-.é-.‘ .
g * Ref No .
o Swle No./ Artu:le No
i | -"*"l‘vpe' bf 'T esl 'Reqinred k | "
o Dev iation tl'anv from |
. the standard including .

- = epvironmental co_ng:l_ltl_on

" Sumplofrom

o 027541

mNTLUCAN TR

: STP UNTREATED WATER
. CIONE)NO. (5LTRS)
707297

tLIGHT MILKY .~

: Destinatioq N.A.
2 " I Country Origin INDIA
;i 7 |SKUNe/lemMNo. 1 -

' [Order No.
| ﬁuyer Name
| ﬁusring HO}IS&‘;, - L. NA

~ [Country of '

NA.

N.A

- WATER PARAMETERS EXCEPT BL TEST,
_AS SPECIFIED BY.CUSTOMER

PNA.

: (RM / In process / Finished Product) : - N,

4{5.:; ik
o Wherg ':::..,;
f JLL;?: r‘,&)—fm;
o tl“cr? zgﬁn  Rasitidra K

| TR /General Manager:

ToTasToto M H.S.C.

RO (aouoanoradabad (u. P}
- a44001 / 24400+

ContdZyr,
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- uaommv

e rt?um.zaitori Sﬁeet ,

fRREF.No.  RTCi- 28081 /2019 201020

- RESULT

Coeda
%pa.qdicraﬁs

192007001014 o

. Type of Test Conducted Water Parameters Except BL Test.

o Phge 20073
Date of TR : 2207 201%

- E Ebntinuirig' tradition -

" .| Sample/TtemNo. | “Typeof Test Conducted | Ref: to Test method / Standard. Test Resulis
P SIS 3025 (11):02 6.94

& TOTAL DISSOLVEDSOLIDS |

coot
' omun

'_ I‘URBIDHY

1813025 (4):06
18 : 3025 (5):06
- 15: 3025(10):06 .

1S:3025(15):09 .

_ Light Milky

Objectioﬁa ble

<50 NTU

412.0 mg/kg

S sy
STP UNTREATED. | CHLORIDE 1813025 (32):09 1082 mg /1.
- WATER I‘OTALHARDNESB 1S : 3025 (21):06. 153 mgn.
- CYANTDE(CN) o . IS:3025.(26):86 . <0.01 mg /1.
CTSS8. -Lis:30'2>(17) 99 1S0mgh.
. . . . - “_ N - - nd - . .
- LEAD{P) - APHA 22 EDlZf <0.02 mg /1.
TR ASTMD 1976:12 [ICPOES). :
T+ CADMIUM (Cd) .-(lo- - <0.003 mg /L.
| .m (FE) - udo- 0.10 mg /1,
_ NlCKEL(Ni) o - ©0.08 mg L,
MANGANESE(MII) - de < 00TmgA
| --COPPER(Cu) “do- 00T mg .
S CHROM]UM(CI') " -'-'f";lé-_- 0.-66ingf|;
3 ZINC (Zn) | .' T 059 mg l
o Contd.. 3

SoZRM L T

2o Tﬁz ﬁ'(z’ /}gav ﬂ(f 5 Kumar
- EeE/ Generd] Maréger N
@o@mpﬁoxm HSC

‘ (ao!ra)/Moradabad (U P)

744001 / 244001 ST




| CT&?ﬁfTﬁ-
' handlcrafts
"3"mf$rﬂ

) S conttnumg tradition

L usommzv

. Con*imauen Shset ;

- o L T L _ ~ Page3of:3.
. TRREF.No. ~ ' :RTCL:29081/2019 - 20/ Q20- 192007001014 : - ' Dateof TR ;277 301¢

: .CbNCL.USlON_i REMARKS . Exccpt P Colour Odour Taste & Turbldlty all fimits are in mg /L.
e : mg L= mlllgmm per litre, <= Less than
IS mg/kg 1 ppm (PART PER MILLION)—- 0. 0001% -
Note : .
- L Ttu test lesults l'clatc only to the ltcmrs) tested & We do not accept. any cha L]E.bllltlc“

: 2 Thls repart. is not to be repmduu.ed ukolly or in partand can 0ot beused a8 an
S I-.udeuqe in the Comt ofLaw & ;hmld not be. uscd in mv Ad\emsmg Media

\chout prior penmsmw of Lhe Centrt: n’ wmng

B
i

vr‘““':

" SAMPLE NOT DRAWN BY RTCL A

AﬁthoﬁSed-Signatdry. ,,xq" ;j"?;
S {Dr Rlc$lﬂu<\m;\
L e TR GRRRERA MR
oo e /Ge g
oo [ennorREPORT] o O Y ae0s64
o ' AR R (aouomwumym

. e T R _244001/244{1'»1
Fgc.lmes avaliabla at RTC DERN I |
'Tsstmg Lead & Gaﬂmnum Leaching Total Lacquer Quallly Tes{ (Salt Spray Humldlty F'n Hole Adheslonetc ) Metalic & Non - Metalic Cualmg
lhlr:kness ‘(Slivbr 00er Nlcket Zinc & Chrome ele- and Pamt Powchr 3 Laquer} Metal & MetalAloys Composrhcn Brop Tesl & Burstolg Test
Ar-y Dlher p eblem h “he ﬁeld of N‘Ietal Flnlshlng, Castlng &Fﬂrmmg Water & Wasle Water Teshng
e 'Conslgnmenl Inspeéhon Exped Opmon & Handicrafts Product Test 8¢ per Buyer Pratocol. '

' -.'SRS-- o

. (Under Control of Development Comrnlssmner (Handlcraﬂs), Mlmstry of Textiles, Govt of Indla New Del i)
027541 '

# NABL ACCRFDITED LABORATORY #
Llsted w|th AST NI Intematienal Dlrectory of Testlng Labs
. e




~ IV LY A

N mf-sc-m VI
= , "'?"?‘:‘?‘é‘? (A
RGH T TING ANTS CALIBRAT w LA ﬁww AETGRY

[ NABL ACCRED#TED U\BORATORY as per 180/ IEC: 1?025 2005 ]
(A Division of Metal Handlcraﬂs Serwce Centre)

. U WAV R STER W Frrsomfi mm;;@h“-
M’OMTORV (Undet Control of Ministry of Textues Gowt. of India, New Delh;) £ . '
Peetal Nagn Rampur Road Moradabad 244001 (U P) INDIA
@:91-59175532354 S 5 el st "
. ' o . =Mmail cunda@gmai com
Telefax : 91..59_1,2_450131_ . 'Hebsiie mhandncraﬁs mc |mmhsu‘mhsc htm o i rtci mhs c@co nSUItant com
| | Date of TR ! 17.07.2019
TR REF.‘ No. :,RTCL 29058!2019 20-’ Q2D- 192007000968 o _Date of Tesé Start . 15.07.2019
ULR No. 1 TC668318000001487F . - S Date of Test End : 17.07.201¢
Customer Ref. ‘NI~ DATED :12,07.2019 - .. Pagelof :3
Customer Name: 1 WS C.L.GUPTAEXPORT LTD. '
o~ Addréss S VILL-JWAI, DELHI ROAD;
o © DIST. AMROHA |
el No. | . 18719715446,
Coutact Person . iMR.SHRIKANT
: S'Ia'miplc Information
* Sample Description - :STPTREATEDWATER  [OrderNo. - :  NA.
L _ o - . Buyer Nanie : N.A.
. *Qty. Submitted - : O1(ONE) NO. (5 LTRS) C T -
A _ S - Buying Homse NA.
. * Dateof Receipt = 112072019 -0 . '
S S ' e - [Country of N o
*Colwr ~ . ' :COLOURLESS © [Destination =~ . NA.
e RefLNo: TNIL '_.Coﬁntryo:#igin ¢ INDA
# S_tyle No, / Alfti'(:ié‘ No. RSN - _ SKU No! Item No. --.--I--'--f-
* Type of Test Required . WATER PARANIETERS EXCEPT BL TEST,

. . AS SPECIFIED BY CUSTOMER
* Deviation if any from . L e 2 R
the standard including L

'énvironmental condition INA_

o Sample_from tRMJlnprocessIFmished Product] -NA
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Zio 4= v; *1t'g./vf avi ndre Kumar N

y C.rf"\“; - |
UIWRJWRY : ‘Uhandlcrafts
'D
’?} {5’ =3
SR - . ' Page2o{ ‘3
TR REF. No, ! RTCL 29058!2019 20;‘ QZD 192007000968 Date of TR : . 17.07.2019
RESULT : Tvpe of Test Conducted Water Paramcters Fxcept BL Tesl.
" Sample / Item No. . Type of Test Conducted - _Ref. ta Test method / Stand'ard' " Test Results -
P IS 3025 (Lo R 10
* COLOUR 15 3023 ): 06 Colnurless -
ODOUR. s 3025 (5) {Iﬁ Unob,eeﬁon.b:e
TURBIDITY Is 3025 (10):06 <SONTU
.| FOTAL DISSOLVED SOLIDS IS : 3025 (15):09. 4550 mg/L. -
(TDS) . AR _
. STP TREATED CHLORIDE. ©IS:3025 (32):09 - 852mg/L
WATER TOTAL HARDNESS IS : 3025 (21):06: -  963mg/L
. CYANIDE (CN) - IS : 3025 (26):86 <001 mg/L,
TSS. IS : 3025 (17):99 - 160mg/L -
S APHA 22" ED12/ . <0.02 mg /L
LEAD (Pb .
PO asMbawieiz ncogsy |
CADMITM (Cd) . - do - : ' <0003 mg /L
; . _'IRON (Ili'e)- -do - 008 mg /L
* NICKEL 0. " -do - 0.07 mg 1.
MAN(.ANESE (Mn) : -do - 0.05 nig /L
COPPER (Cu) -do- . 005mg/L
CHROMTUM(Cr) T do '0;04-1'ng'fL -
| S ZINC (Zn) . -do- 037 mg /L
& fi ‘ 'I-Co_ntc_i_...} .
027495 }, UliA o

| miRE /General Manager
motEe o /M HS.C -
T3 (3 aHo)/ Mcradabad (U P)
244001 7 244001
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e E contlln'umgfradltlon

o . I Pai;ea_of:é_x“ _____
TRREF.No. - :RTCL-29058/ 2019 - 20 / Q2D- 192007000968

" Dateof TR : 17.07.2049

CONCLUSION / REMARKS Excepl P¥, Colour, Odour, Ta«te & 'Iurbldlty all limits are in mg /L.

‘mg /L= miligram per litre, <= Less than.
: 1 mg/kg =1 ppm (PART PER MILLION)= 0.0001% -

Note .

1 The tcst 1csul1.s relalc oniy 1o the Hépy sy lesied & ve do nut accept any Legai Llablhtm .
21 hs report is not to be reproduced whol'y or in prtand car nothe used as an - '
Evidence ir. the Court of Law & should not he used in any Aclverusmg, Medin

without prior pem]m.wn of the Centre in wntlng

SAMPLE NOT DRAWN BY RTCL

 Authorised Signatory .
o W= /0r. Ravindra Kurr)iar
--- TRTE/ G LMANAGER
END OF REPORT |~ - qwoqawwommlsﬁcmosm

?ﬁ 4:4 e {;znggﬁa méh‘.&:ol-n
Facllltles avallable at R.T. C L

*Tesling - Lead & Cadmium Leachmg Tetal Lacquer QJahiy Tes[( Sall Spray Humldily Pm I-lole Adheslnn e'ec) Metallic & Nen - Metahc Coalmg
Thickmss {Siker. Copper. Nll:ke| ch & Chrome ete. and Paml Povder & Lacquer), Metal & Metal Allyys Composulun Drop Test & Burstng Test -
. ANy Olher problem in the field of Melal Flmshmg Casting & I‘-‘ormlng Waler & Wasie Water Teshng '

- *Consignment Inspection, ~xpert Dplnmn & Hand;eraﬂs F'roduct Test as per Buyer Plotocul
SRS - '

(Under Control of Development Commlssmner (Hand;crafts) Mznrstry ofTexhles Govt. of Indla New Dell-i)

02?495

# NABL ACCREDITED LABORATORY #-
Llsted with. ASTM Intematlona! Directory of Testlng Labs

P!s refer the websrte www nab!-mdia og_q to view our scope of Accrgd;@g Tesw
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Annexure X

Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 220/2019

(With Report dated 03.12.2019)

Adil Ansari Applicant(s)
Versus

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 04.12.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Adil Ansari, applicant in person
For Respondent(s): Mr. Daleep Dhyani, Advocate for UPPCB
Mr. Priyadarshi Gopal, Advocate for R-1

ORDER
Remedial action against the illegal discharge of hazardous waste into
the river Ramganga and illegal drawal of ground water by M/s C.L.
Gupta Export Ltd., Amroha, U.P., is the grievance in this application.
Vide order dated 08.03.2019, a joint action taken report was sought

from CPCB and the State PCB.

The matter was considered on 29.08.2109 in the light of the report
dated 07.05.2019 filed by the Uttar Pradesh State Pollution Control
Board showing that the unit was violating Hazardous Waste
Management Rules, 2016 by storing hazardous waste like empty
containers of paint, lacquer, electroplating chemicals, oil soaked
cotton rags, used oils etc. It was further found that industry was
involved in the expansion /modification of premises and Thermo-coal
manufacturing unit was found operational without having consent to

establish/ operate. The effluent analysis report of wood division and
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3.

metal division were not as per parameters. The unit was directed to
pay Rs. 10 lacs as environmental compensation and not to operate

expansion/ modification component without CTE and CTO.

The Tribunal observed:-

5. The UP State PCB has also filed a report on 16.07.2019 to the
effect that authorization has been applied for disposal of
hazardous waste like empty containers of paint, lacquer,
electroplating chemicals, oil soaked cotton rags used oils etc.
Thermo coal manufacturing unit has filed an application for
consent. The unit has set up a blower. Treatment equipments
have been installed to deal with pickling phosphate and
electroplating activities. Sample was found to be compliant from
wooden and glass division also. Illegal borewells have been
closed. Sewage disposal is taking place.

6. In view of the joint Committee report filed on 07.05.2019, a
further updated status needs to be submitted by a joint
Committee of CPCB, UP State PCB and CGWA. The joint
Committee may also make an assessment of the compensation
to be recovered for the damage caused which should cover the
entire period of damage and should be deterrent having regard
to financial capacity of the unit and the nature of violations. The
nodal agency will be the State PCB for coordination and
compliance. The report may be furnished within two months by
e-mail at judicial-ngt@gov.in.”

Accordingly the Joint Committee has filed a report on 03.12.2019.
With reference to the recommendations in the last joint inspection
report, the status has been indicated as follows:-

" 9.0 Compliance Status of the Recommendations provided in the last

Joint committee inspection report
Table 14 Compliance status of the recommendations provided in the last Joint
committee inspection report

Sr. | Recommendation in the last | Remarks Compliance
No. | Joint committee Inspection Status
report (Complying/non-
complying/
partial
complying)
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Total domestic wastewater
generated
industry/colony is about 175
KLD. The industry has

STPs and rest sewage passes
through septic tank. The
Industry must installed STP
for remaining capacity of 55
KLD.

fromnew STP of

installed 120 KLD capacity offtreatment

The unit has constructed

120 KLD
capacity at the
residential  colony for
of sewage

generating from the
residential  colony and
started its operation

from 14th June, 2019.

connected with Kacha pond
are to be dismantled or
sealed and no water or
wastewater  from the
premises reach the pond at
any time outside the
premises.

It should be ensured by the A Leackage was

industry that drain/outlets, |observed from  the

carrying industrial/domestic |periferrial wall of
wastewater  which are | residential colony's STP,

which was going into the
Kachha Pond, which is
located behind the unit.

The unit has  not
dismantled open drain,
which s carrying
domestic wastewater at
the residential colony
behind the installed STP.

Complying

Non-complying

CGWA only 02 bore wells are
allowed for abstraction of

As per the permission from At the time of inspection

remaining 04 borewells
were found just covered

Non-complying

groundwater. The remaining with the help of red cloth
04 bore wells installed in |and all the  other
premises should be | connections were
dismantled immediately. observed along with the
borewells.

The industry must be strictlyA Leackage was
followed ZLD process. observed from  the
iperiferrial wall of

residential colony's STP,
which was going into the
Kachha Pond,which is
located behind the unit.
Industrial  effluent was
being mixed with the
domestic effluent and
was being used in
gardening, which is not
acceptable to establish
ZLD.

Non-complying

At the time of inspection, it
was found that industry is
involved in the
expansion/ modification in
premises hence industry
must be obtained CTE from
UPPCB before
expansion/ modification,

The unit has obtained
CTO under section 21/22
of the Air (Prevention &
Control of Pollution) Act,

1981  from UPPCB for

Thermocoal Block

manufacturingplant dated

27.09.2019, which is

valid upto 31.12.2019

Complying
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The industry has obtained
the authorization for disposal
of Hazardous waste ETP
sludge only. At the time of
inspection, it was found that

other  type of hazardous
waste also stored in the
[premises like empty
containers of paint, lacquer,

electroplating chemicals, oil-
soaked cotton rags, used oils
etc. The industry must be
obtained authorization for all
types Hazardous waste
generated from the factory
and it should be ensured to
dispose of through
authorized TSDF only.

The industry has
obtained the
authorization (No. 8531,
issued dated

16.07.2019) for disposal

of hazardous waste like

empty containers,
cotton waste, used cloth
mask, rubber gloves, old
batteries, booth sludge,

oily rags, used oil,
empty corrugated
cartons, melting furnace

ash, asbestos

gloves/cloth, filter and
air filter, polishing dust
and  ETP sludge from

UPPCB, which isvalid
upto 16.07.2024.
|Authorization  No. 8531

is placed at Annexure-7.

Complying

The industry should install an
electromagnetic  flow meter
on all the water supply
system as well as inlet and
outlets of the ETPs and STPs
and proper record/logbooks
should be maintained.

The unit has not
Installed electromagnetid
flow meter on all the water
supply system as well as
inlet and outlets of the
ETPs and STPs.
The unitis maintaining
logbook for flow meter
reading only and not for
daily sludge generation,
hence it can be
concluded that the unit
is partially maintaining
the record/logbooks.

Non-complying

Flow meters installed at the
outlet  pipeline of the wood
case ETP and outlet of STPs

should be relocated to any
suitable outlet position
having easy access for

getting the flow details of
treated effluent.

The wunit has not yet

relocated the  flow
meters which are
installed at the outlet
pipeline  of the wood

case ETP and outlet of
STPs to other suitable
outlet position having
easy access for getting
the flow  details of
treated effluent.

Non-complying

The performance of wood
case division ETP is poor and
not meeting the general
effluent discharge norms for
inland surface water. The unit
must upgrade and augment
ETP to meet the standards.
The ETP treated wastewater
strictly should not be used for
irrigation/ horticulture
purposes till up-gradation of
ETP system.

|Analysis result of
samples collected from
ETP outlet of Wood

division showed BOD-43

mg/I against the General

Standard of 30 mg/I and

NH3-N-68 mg/I against

the General Standard of

50 mg/ I for discharge to
inland surface water,
which is non-complying
(refer Table 7).

Non-complying
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10. Cyanide value of metal and| Cyanide value of metal Complying
wood case division ETP is on and wood case division,
higher sight so,  unit should | ETP was observed BDL
operate and maintain CN |and 0.09 mg/1
(Cyanide) removal unit |respectively against the
Properly to meet the standard for discharge
standards. to Inland surface of 0.2
mg/1, which was within
the limit.
5. Conclusions on various issues are as follows:-

“10.0 Conclusion

10.1 Ground water withdrawal

1. The unit is not having valid NOC from CGWA for withdrawal of
groundwater,the NOC has been expired on 20.12.2018.

2. As per expired CGWA NOC, the unit was permitted to extract
330 KLD of ground water from 02 nos. of borewells only.
However, the unit has extracted 8.45 KLD of ground water
apart from 02 borewells (from borewell no, 6-refer Table-3)
from July-2019 to 15th Oct-2019, which is violation of CGWA
NOC. Hence, Environmental Compensation for illegal
extraction of ground water shall be calculated and levied on
the unit.

3. Analysis result of samples collected from Borewell No. 3 &
4 found complying with the permissible limit of drinking
water quality standard while, sample collected from
handpump (inside Masjid) showed Fe-1.94 mg/I against
0.3 mg/I and Mn-0.35 mg/I against 0.3 mg/I of the
permissible limit of drinking water quality standard.

10.2 ETP/STP Adequacy and Effluent Discharge Norms

1. The unit does not have valid consent to operate for separate
ETPs and STPs, which are provided at Wooden Artware mfg.
division, Glass Artware mfg. division, Metal Artware mfg.
division and Residential colony.

2. The unit has not provided adequate requisite biological
treatment facility at ETPs installed at Wooden Artware mfg.
division and Glass Artware mfg. division.

3. The unit has not installed Secondary/biological treatment
facility in any STPs installed in the unit.

4. During visit, no ETP sludge has been found at ETP areas of
Glass division, Wood division and Metal division, which
indicates that the unit is not operating the ETP continuously.

5. During visit, no STP sludge has been found at STP areas of
Glass division, Wood division and Residential Colony, which
indicates that the unit is not operating the STP continuously.

6. The unit is not maintaining logbook for ETP/STP for daily
dosing of chemicals in physico-chemical treatment, flow meter
reading at inlet and recycling point, daily sludge generation



from the ETPs/STPs at Glass division, Wood division and

Metal division.

Wood Division:

i.

ii.

iif.

The ETP at Wood division found non-complying w.r.t BOD and
NH3-N and the unit is not maintaining MLSS concentration in
the Aeration tank of ETP, hence it can be concluded that, the
unit do not have adequate ETP at wood division.

The unit is not operating and mainaining properly the
Secondary/ biological treatment facility in ETP and reduction
of BOD from 3240 mg/I (at inlet) to 43 mg/1I (at outlet) clearly
indicates dilution with fresh water addition at wood division.
No flow meter is provided at inlet and recycled pipeline of
ETP.

Glass Division:

i.

if.

iii.
iv.

Analysis result of samples collected from ETP outlet of Glass
division found non-complying w.r.t NO3-N, Cr, Fe, Ni, Se and
Zn for discharge to inland surface water.

The unit has not installed secondary treatment unit while as
per the analysis result of collected sample of ETP inlet, it is
having COD concen. of 754 mg/I, which practically not
possible without biological treatment, hence dilution or by-
pass can not be ruled out.

No flow meter is provided at inlet and recycled pipeline of ETP.

The unit is mixing grinding effluent of Glass division with the
domestic effluent and treating the same in STP provided for
Glass division and analysis result of samples collected from
STP outlet of Glass division found non-complying w.r.t pH-
3.08, TSS-230 mg/I and BOD-81 mg/I, hence it can be
concluded that mixing of grinding effluent with the domestic
effluent is leading to the non-compliance of the Glass
division's STP discharge norms as prescribed in the unit's
consent and the unit cannot be allowed to utilize the treated
domestic effluent for gardening purpose.

The characteristics of the STP effluent (pH-2.58, COD-475
mg/ 1) at inlet of STP establish the fact that the unit is treating
industrial effluent along with the domestic effluent in STP.

Metal Division:

i
ii.

iii.

No flow meter is provided at inlet and recycled pipeline of ETP.

Analysis result of samples collected from ETP outlet found
complying w.r.t stipulated norms for discharge to inland
surface water.

Analysis result of samples collected from outlet of STP found
noncomplying w.r.t BOD-104 mg/I and COD-267 mg/I
against effluent discharge standards to all mode of disposal.

10.3 Haz. Waste Management

i.

The unit do not have valid agreement with Transport Storage
and Disposal Facility (TSDF) for lifting, transportation,
treatment, storage and disposal of hazardous waste generated
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ii.

i,

iv.

Vi.

Vii.

at M/s C. L. Gupta Exports Ltd., Amroha, Uttar Pradesh. It was
expired on 31/03/2019.

The unit could not provided details of remaining categories of
hazardous waste except ETP sludge, Gloves/ masks and old
batteries sent to TSDF facility from year 2017 to 2019.

As stipulated under the Guidelines for storage of incinerable
hazardous wastes, the unit have not provided automatic
water sprinkling arrangements, fire alarming systems, flame
arresters, smoke/ heat detectors, fire extinguishers and
other necessary provisions in the storage area.

As prescribed in Form 8 of the HOWM Rules, 2016, the unit is
required to label the bags with requisite details, while there
was no labeling on bags stored with hazardous wastes as per
the Rule 17(1) of the HOWM Rules.

The unit has not mentioned the details of other haz. Waste
apart from ETP sludge, Gloves/ masks and Old battery in the
annual return of year 201718 and 2018-19. Also, annual
return before the year 2016-17 could not be provided by the
unit.

The unit is maintaining daily records of the hazardous waste
generated and disposed, however, such daily record is not as
per the Form 3 prescribed under Rule 20(1) of the HOWM
Rules, 2016.

The unit has not provided the process flow chart including
material balance for production of each of the products,
hence, the relationship between products manufactured and
quantity waste generated, which may be utilized in the
process or sent to the TSDF cannot be establish.

In view of the above violations w.r.t haz. Waste management,
Environmental Compensation has been calculated to be levied
on the unit.

11.0 Recommendations based on the above observations

11.1 Water Consumption of the unit & Analysis result of

1. The unit shall obtain NOC from CGWA for withdrawal of

ground water samples

groundwater, as

the CGWA NOC have already been expired on 20.12.2018.

2.

All the fresh water consumption points and treated effluent
recycling points should be metered and logbook shall be
maintained against each flow meter.

. All existing meters should be periodically calibrated and

records to be maintained.

. The unit shall engage expert institute to carry out detailed

Water Audit for detailed study of total water consumption and
recycling for reduction of the withdrawal of the ground water.

11.2 For Wooden Art ware mfg. Section

1. The unit shall modify/upgrade the ETP and shall operate

properly to comply
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with the norms stipulated in CTO.

2. The unit shall provide sampling point at approachable location
for collection of ETP outlet sample.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall install primary clarifier in the ETP provided at
Wood division and shall maintain MLSS concentration in
Aeration tank-1 and Aeration tank-2.

5. The unit shall maintain ETP log book record for daily dosing of
chemicals in physico-chemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation from the ETP
and ETP sludge disposal.

6. The unit shall operate ETP regularly and shall have trained
ETP operator with environment background, who is able to
operate the ETP properly.

7. The unit shall discard the extra pipelines which are connected
with the final HDPE treated tank.

8. The unit shall obtain consent to operate for separate ETP
provided at Wooden Artware mfg. division.

11.3 For Glass Art ware mfg. Section and for STP at Glass
Section

1. The unit shall stop mixing of industrial effluent in STP and
shall stop using treated effluent in gardening within the
premises.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall display the actual flow chart of the actual unit
processes being followed in the ETP,

5. The unit shall have trained operator for ETP and STP with
environment background, who is able to operate the ETP and
STP properly.

6. The unit shall stop the practice of treatment of mixed effluent of
grinding section and domestic waste water in the STP and
shall treat domestic effluent separately.

7. The unit shall install Secondary/ biological treatment facility in
the STP installed at Glass division for treatment of sewage and
to use the same for toilet flushing/gardening within the
premises.

8. The unit shall obtain consent to operate for separate ETP
provided at Glass Artware mfg. division,

11.4 For Metal Art ware mfg. Section and for STP at
Metal Section

1. The unit shall operate ETP as well as STP properly &
continuously.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
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treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

. The unit shall have trained operator for ETP and STP with

environment

background, who is able to operate the ETP and STP properly.

. The unit shall install Secondary/ biological treatment facility in
the STP installed at Metal division for treatment of sewage and
to use the same for toilet flushing/gardening within the
premises,

. The unit shall obtain consent to operate for separate ETP
provided at Metal Artware mfg. division.

11.5 For SIP provided at Residential Colony

1. As Leackage was observed on the periferrial wall of residential
colony's STP, hence it can be concluded that, the unit failed to
comply with the consent condition of reuse of treated domestic
effluent in flushing/gardening within the premises. The unit
shall seal/close the leackage and shall ensure that in any
condition, the treated/untreated domestic/industrial effluent
shall not go outside of the unit's premises and shall strictly
follow the ZLD condition as per the consent to operate.

. The unit shall keep and maintain STP log book record for
daily dosing of chemicals in physico-chemical treatment, flow
meter reading at inlet and recycling point, daily sludge
generation from the STP and STP sludge disposal.

. The unit shall operate STP regularly and shall have trained
STP operator with environment background, who. is able to
operate the STP properly.

. The unit shall seal all the open drains which transfer the
treated STP and shall install proper closed pipe system for the
same.

. The unit shall obtain consent to operate for separate STP
provided at Residential colony.

11.6 For Haz. Waste management

The unit shall:

1. Send hazardous waste to the TSDF with valid agreement with

TSDF;

2. Maintain daily records on generation, storage, management of
hazardous wastes in compliance with Rule 20(1) of the HOWM
Rules, 2016;

3. Submit the Annual return w.r.t. generation and management of
each of the hazardous waste to Uttar Pradesh Pollution Control
Board, as required under Rule 20(2) of the HOWM Rules, 2016.
4. Package and label the hazardous waste in accordance with
provisions stipulated under Rule-17 of the HOWM Rules, 2016;
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5. Install automatic water sprinkling arrangements, fire alarming
systems, flame arresters, smoke /heat detectors, fire
extinguishers and other necessary provisions as stipulated
under the Guidelines for storage of incinerable hazardous
wastes;

6. Install necessary slope, channelization drain and collection pit
for management of spilled oil; and

7. Install display board outside the factory gate displaying
details of hazardous wastes being handled by the unit.

11.7 For Recommendations provided in the last Joint
committee inspection report

1. The unit has failed to comply with the recommendation
mentioned at

paralO at point 2, 3, 7, 8 & 9 and shall, taken necessary
action immediately. In addition following are recommended.

2. The unit shall dismantle the channel carrying effluent from STP
located at residential colony.

3. The unit shall seal illegal 04 borewells properly and shall
dismantle all the electrical and pipeline connections along with
the same and shall not withdraw ground water from the illegal
borewells.

4. The unit shall maintain ETP & STP log book record properly for
flow meter reading, daily sludge generation and sludge
disposal.

5. As per the Analysis result of samples collected from ETP
outlet of Wood division, it found non-complying w,r.t BOD-43
mg/I and NH3-N-68 mg/I for discharge to inland surface
water. Hence, the unit shall operate ETP properly and
treated effluent must meet the discharge norms as
mentioned in the granted CTO. Treated wastewater should
not be used for irrigation/horticulture purposes, if the
quality of treated effluent is not meeting with the stipulated
discharge norms.

11.8 For NGT order dt. 29.08.2019 in 0O.A. No. 220/2019
Principal Bench, New Delhi

1. Hon'ble NGT vide order dated 29.08.2019 directed that,
"The joint Committee may also make an assessment of the
compensation to be recovered for the damage caused which
should cover the entire period of damage and should be
deterrent having regard to financial capacity of the unit and
the nature of violations."

Assessment of the compensation to be recovered for the
damage caused covering the entire period of damage
needs detailed survey through expert institutes. Hence,
expert institute may be engaged for the detailed study of
environmental damage caused by the unit for the entire
period to cover the environmental compensation from the
unit.

2. However, the committee has been calculated Environmental
Compensation for illegal extraction of ground water, for ZLD
condition violation and for not managing Haz. Waste as per
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management as per the the HOWM Rules, 2016 in the
following section (Section 12.0).

12.0 Environmental Compensation

12.1 EC for illegal extraction of ground water

1. EC has been calculated as per the Report prepared by
CPCB on "Assessment of Environmental Compensation in
caseof illegal extraction of Ground water" dated 26 June,
2019 which was submitted in compliance to hon'ble NGT
order dated 07/05/2019 in O.A. No. 327/2018 in the
matter of Shailesh Singh Vs Central Ground Water Board &
Ors. The copy of the Report is placed at Annexure-11.

2. The EC has been calculated for the period beyond the expiry
of CGWA NOC that is 20.12.2018 to 16.10.2019 and also for
illegal annual extraction of 99,691 m3 for the period of
01.10.2017 to 30.09.2018, which is higher than the permitted
ground water extraction of 99,000 m3/.nnum as below:

ECGW = Water consumption per day x EC rate for
illegal extraction of ground water (ECRGw) x No. of
days x Deterrent Factor

(A) Year: 2018-19
ECGW = 330 (m3/day) x 120 (Rs/m3) x 300* (days) x 1
= Rs. 1,18,80,000 /-....cccccvvveeiiinrrreiieinnncnnes ()

*CGWA NOC was valis upto 20.12.2018. Hence days
calculated from the date of NOC expiration to the Joint
inspection date (21.12.2018 to 16.10.2019=300 days)

- As per the above detailed calculation, the unit is liable to pay
Rs. 1,18,80,000/ - of EC for illegal ground water extraction.

(B) Year: 2017-18
ECGW = 2.30 (m3/day) x 120 (Rs/m3) x 365* (days) x 1
= RS. 1,00,740 I-.....c.ccueueereirincnrierecnrcececnnnnes (1)

*As per the compliance status of CGWA NOC prepared by
CGWA (placed at Annexure-12), the unit extracted 99,691
m3/«nnum during 01.10.2017 to

30.09.2018, which is higher than the permitted ground water
extraction of 99,000 m3/.nnum. Hence days calculated from
01.10.2017 to 30.09.2018=365 days

3. As per the above detailed calculation, the unit is liable to pay
Rs, 1,00,740/-of EC for illegal ground water extraction.

(C) In addition, the unit have total 06 borewells, while CGWA
have issued NOC for extraction of ground water from 02
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borewells only. Hence, illegal extraction of ground water from
illegal 04 borewells could not be excessed as the unit has not
installed flow meter, Hence environmental compensation for
the same could not be calculated.

-The unit is liable to pay total Environmental compensation
amount of Rs. 1,19,80,740 (Rs. 1,18,80,000 + Rs. 1,00,740 )
for illegal ground water extraction for the period of 01.10.2017
to 16.10.2019.

12.2 Environmental Compensation for violation of effluent
discharge/ inadequate ETPs/ZLD norms as per CTO

1. As per the valid consent to operate issued under section
25/26 of The Water (Prevention and Control of Pollutino) Act,
1974 it is mentioned that the domestic effluent shall be treated
and reused in flushing/gardening within the premises.

2. But during inspection, a Leackage was observed from the
periferrial wall of residential colony's STP, which was going
into the Kachha Pond, which is located behind the unit. This
is violation of effluent discharge/ inadequate ETPs/ZLD
norms as per CTO. Hence the following EC has been
calculated as per the "Report of the CPCB In-house Committee
on Methodology for Assessing Environmental Compensation
and Action Plan to Utilize the Fund" acknowledged by Hon'ble
NGT vide order dated 19.02.2019 in the matter of
Paryavaran Suraksha Samiti & Anr. Vs. Union of India &
Ors. in O.A. No. 93/2017:

Environmental Compensation (EC) =PIx NxR x S x LF
Where,

PI = Pollution index of industrial sector (here-80, for red category
industrial sector),

N = Number of days of violation took place (here-203 days, from
date of inspection carried out by the joint team and found
violation of ZLD

norms dated 28.03.2019 to date of inspection of 2nd inspection
of the joint team dated 16.10.2019)

R = A factor in Rupees for Penalty (R to be taken as 250)

S = Factor for scale of Operation of the facility (here-1.5, for
large scale

industry)

LF = Location factor (Here-1, for less than 1 million

population)

Here,
Date of last inspection: 28.03.2019
Date of current inspection: 16.10.2019

As per the EC formula, EC has been calculated as follows:
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A). 28.03.2019-25.06.2019
(EC=PI*N*R*S*LF)
=80* 90*250*1.5%1

=27,00,000/-

B). 26.06,2019- 23.09.2019
(EC= PI *N*R*S* LF)*2
=80* 90*250*1.5%1%*2

=54,00,000/-

C). 23.09.2019- 16.10.2019
(EC= PI *N*R*S* LF)*4
=80* 23*250*1.5%1%4

=27,60,000/-
Total EC (A+B+C)= Rs. 1,08,60,000/- ........ (I1I)

The unit is liable to pay total Environmental compensation
amount of Rs. 1,08,60,000 /-for violation of ZLD norms for
the period of 28.03.2017 to 16,10.2019.

12.3 Environmental Compensation for not managing Haz.
Waste as per management as per the the HOWM Rules,
2016

As per the methodology prepared by CPCB on "Determination
of Environmental Compensation for violation of Hazardous
waste and other Waste (Management and Transboundary
Movement) Rules, 2016" financial penalty and Environmental
Compensation have been calculated as follows;

1. Financial Penalty

The unit was found violating 07 provisions (at SI. No. 2, 3, 5b,
6(B)d, 8, 7 and 31) of HOWM Rules, 2016 for which 07 lakhs
financial penalty may be imposed.

2. Environmental Compensation

The following violations have been considered for calculation of
EC a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to unauthorised
party and b)Waste found stored beyond the stipulated period
(refer Rule 8 of the HOWM Rules, 2008)

a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to
unauthorised party

Hazardous Waste

During inspection, it was observed that about 914 Kg of ETP
sludge was found stored in the covered shed which is
considered to be generated during the period from 15t April,
2019 to 15th October, 2019 i.e. in 6.5 months.
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Whereas, as per the information provided by the unit, annual
average ETP sludge generation during 2017-18 & 2018-19 is
4.567 MT and therefore during 6.5 moths ETP sludge is
estimated 2968 kg.

The estimated quantity of ETP sludge disposed to
unauthorized places is 2968914 = 2054 kg (,) 2.05 tonnes in
6.5 months.

Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 3.15 tonne/year
ERF = Environmental Risk Factor = 1.5

R = Environmental Compensation factor = Rs. 30,000
=3.15x 1.5 x 30,000 = Rs.14,17,750 —Rs. 14.17 lakhs

Other waste

Estimated other waste stored is 551kg in 6.5 months
Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 0.847 tonne/year

ERF = Environmental Risk Factor = 0.3
R = Environmental Compensation factor = Rs, 30,000
= 0.847 x 0.3 x 30,000 = Rs.7623

b) Waste found stored beyond the stipulated period (refer Rule
8 of the HOWM

Rules, 2008)

Environmental Compensation for Hazardous Waste = Q x ERF
X R

= 1.406 x 0.1 x 30000 = Rs. 4218

Environmental Compensation for Other Waste =
Q x ERF xR =0.551 x 0.05 x 30000= Rs. 826

Total amount determined for Environmental Compensation and
Penalty for violation of Hazardous waste and other Waste
(Management and Transboundary Movement) Rules, 2016 is
[7,00,000 + (14,17,750+7,523+4,218+826)]

= RS. 21,830,417/ cccccuveeierieriersrcnccscscases (IV) 12.4 Total
Environmental Compensation

.As per the available methodology, Environmental
Compensation has been calculated for illegal extraction of
ground water, for ZLD condition violation and for not managing
Haz. Waste as per management as per the the HOWM Rules,
2016 however for assessment of the compensation to be
recovered for the damage caused, covering the entire period of
damage needs detailed survey through expert institutes.

14

105



Hence, expert institute may be engaged for the detailed study
of environmental damage caused by the unit for the entire
period to cover the environmental compensation from the unit.

2. Total Environmental Compensation for illegal extraction of
ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 is as below:

=(I) + (1) + (III) + (IV)

=Rs. 1,18,80,000 + Rs. 1,00,740 + Rs. 1,08,60,000 + Rs.
21,30,417

=Rs. 2,49,71,157

The unit is liable to pay total Environmental compensation
amount of Rs. 2,49,71,157/-.”

The report also points out that the area in question has deteriorated
in terms of category of ground water from semi-critical to over

exploited:-

“4. As per CGWB report "Dynamic Ground Water Recourses of
India (as on 31.3.2013)" (Page No. 260) Joya, District Amroha
has been deteriorated from Semi Critical (2011) to Over Exploited
category (2013).”

Thus joint report concludes that the industry is non-complying and
the treated effluents from ETP and STPs are not complying with the
prescribed norms. It has been observed that even highly acidic
effluents are disposed, constantly posing threat of ground water
contamination and also to the vegetations. The Effluent Treatment
Plants for wood, glass and metal division requires upgradation and
will have to work on complete ZLD System and no effluent be allowed
to dispose on land. It is also clear that the Hazardous Waste is not
properly managed and the unit is not having valid agreement with
transport storage and disposal facility. The unit is not having
permission from Ground Water Board and thus illegally withdrawing

the ground water. Compensation of rupees 2,49,71,157 has been

assessed which is on account of non-compliance of ETP and STP
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norms, improper Hazardous Waste Management and Illegal drawal of

ground water.

Learned Counsel for the unit states that Central Ground Water
Authority (CGWA) had given a letter that the unit was compliant. We
fail to understand how such a letter can be given and be of any help
when the area is in ‘over-exploited’ category where ground water
cannot be allowed to be extracted for commercial purposes as is being
done and no such permission can be given in view of order of this
Tribunal dated 10.10.2019 in Original Application No. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors. as follows:

“6. Since the OCS areas have been found to be seriously
affected by overdrawal of ground water, regulation of such
drawal for commercial purposes cannot be dispensed with
for any industry even in industrial area. Availability of
water for drinking is a first priority. The ‘Precautionary’
principle, ‘Sustainable Development’ principle and the Inter-
generational equity are part of life and in absence of
replenishment of ground water, unregulated drawl thereof
cannot be held to be right of any commercial entity.
Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over
exploited, critically exploited and semi-critical exploited
(OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for the
industry and the concerned authorities to find out
alternative ways and means. for sustenance of the
industries instead of permitting indiscriminate drawal of
groundwater in such areas till situation improves.
Alternative means may be shifting to areas where water is
not scarce or to processes where water is not required. As
already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If
industries continue to draw ground water without NOC
from CGWA as per current guidelines and orders of this
Tribunal in OCS areas, the industries will have to face legal
consequence of such illegal action.”

In view of the above, let further follow up action be taken by the
statutory regulators-CPCB, State PCB, CGWA and District Magistrate
in accordance with the due process of law. Compliance report may be

filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in.
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10. A copy of this order be sent to CPCB, SPCB, CGWA and District

Magistrate, Amroha for compliance.

List again on 25.02.2020.

Adarsh Kumar Goel, CP

S.P Wangdi, JM

Dr. Nagin Nanda, EM

December 04, 2019
Original Application No. 220/2019
SN
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